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'[THE PUNJAR LAND REVENUE ACT, 1887.1 
(ACT No. 17 aF 1 88 7) 

[23rd Septem bec 18871 

R e e d  in p d  md amcow Act 4 of 1914, 
Scbdul& k t  1 

W o d  iawt ~ I I  Pujah), Pu~~jab mr 2 of 19Us 

m d d ,  Pun;& Act 1 of 1R99 

Amndcd, Act 4 of- r 907 

k - d d h j n b  .set 2 011913 

A r m d e 4  Punjab Act 5 of 1912 
ArnwaCq FunjubAct3 or1914 

&Me& Act 18 of 1919 

b a d 4  Act 38 of 1920 

Amend~d, hjnb Act 3 oi'l Y?C1 

 punj jab^? of 1919' 

hmndd, Punjab Act 6 of 1934" 

AmendEd in part. by P@nh Art 45 nt' 195,.536 

Amcaddin prt. by Ihc khptatian 01-laws Order, 
1950 

_h+=Le 3y UL.:~& b.:: 5 DF !%6' 

Exlcndcd lo  he lcrriton'cg which i m r d i a k l y  before 
&c 1st Nom-her, 1956, umr c o q ! i s o d  in hc S k l c  
of Pktinlr md East Puniab Stnlcs Union hy Punjab 
Act 23 of 1957' 

Fc: 3 : q - m :  =! !7b1:=!-. ?.-! Fs?3*<:,$. :,:: '':;.,?:<::z .Y:,'~;;!;.T'', ! Xx7, %?. I-', im::: 1: 
FUI 2hhm.nl urO>jrcIs and Rcasuns. ~ v t :  "Fu+n/, 17azei!llc". 1928. RII V. yg: I 3  
h r  hbL-1 rrf u a j e c t s  a d  Rcawhs, SI:~. ''bnjo!, Gerlte", 1929.  pa^. V. page 50. 
For Sfalcm~nt 01'Gbjcck and Reasuns. see "'hnjnb Gc;cfte". 1934. Fxtraorrfiusn: n. 1111 .. 
:u1 S k h m !  ~ i ' G ~ j c ~ i s  2nd "ncgcong szc  "F;Y+~ Gzcttc-' ,  (ExtmcSucq), 195:. p?g= -182. 
For Stntcmen! ~FObjccb and Reasons. xca "'htmjt11) Gc:citc", (Exh~ordinat~J. 1951, PiiSc t 610. 
1:or Smtcrncnl afObjctts md R c m n  sea "hnjub Gcerte". { E x t n o n l i q ) ,  1956, plge 430. 
For S t a t c m t  of Objaclr  and Rrawns, scc ' - ~ I ~ < I ! J  Gc;cflc", (Extrsordinn~y), 1957, pace 694. 
For S t a n t  c f O b j r c ~ a n d  .Y3a.'oas, .\cc " P J I ~ C ~  G.cr:iJ', (EX~osdi~Fjj .  1958, p.icc 725. 
For Slalemenl of Objects and Rmsunx src "Fhjrb G~ctte", ( E x h o d i ~ r y ) ,  1958, pRgr 1536. 
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. h n d c d  by IIaq=tm Act 11 of 19i16 

2 

Amadsd hy Aaryana Act 45 nf 19737 

Amrmdd by Hnryana Act 39 of 1974' 

Amcndcd by H ~ M  Act 20 of 1975 

Amm&d by H a r y a ~  Ac121 of 1977" 

by HwyaDa Act 10 o f  19ROu 

-4nxndui by Harya~ir Act 10 of 1982" 

Amended by Haryann AcL 16 of 1984- 

ilmended by Waryana Ad 4 of 198514 

h n d c d  by Haryannbt 24 or 1986" 

.4rrmdEd by Hcrysn~. -kc1 9 of 1994Ie 

3 
- - - - 

: 

Arncnded by Punjah Act 1fi nf 1963' 

I I Amcndcd by H-a Act 12 of 1996" 

For Slatcm~nt oCObjccis and R m m ,  see "firqab Gazcric", (Exbdinary), 1963, page 376. 
For Shttrrra t of 0 bjccts a d  R c w o n ~  ~ c t  "Amjjnb Gnse!(e", (Extrawdimry). 1964, page 8118. 
For Statcnrnt of O b j w  ard W n s ,  scc " h j a b  Garerle", (ExtraoRfinary). 1966, page 244. 
Fo: StalntKnt of Obj& 4 XSSVII~ sce "Punjrib Gccftc", ( E x t m o r d i ~ ) .  1967, gagc 304. 
Fur Sta-t of Objccrs md Rc~wns, see "finjnh Gozerre'; p ~ h o r d i n a r y ) ,  hlcd rhc 29th 
O C I O ~  1968. 
For Sbtmxnt of Objects srd Rcawos, xec Hotyunn f;t.vemmerrr Grcerre (E~kmrdinnry). dated 
Lhc xc 
For SlBtcmcnt of Object$ a d  Reasons, se.c Huryana Cmvsmmerrt Cnzelrc! (kkb-durdinary). dakd 
hc 7.1 1,1973, pap 2044. 
FGT &:rmt a p t k j ~ ~  fi-A l < ~ - w ~  zcc , Y ~ c , i f i ~  G ~ ; ~ . n n i s r ~  G,ii<;ie {=~~r&li i I i$+ k~ii 
Lhc Zi.ll.i~?4,page 1620. 
For S b l m t  irf Obj& a d  WE., rar Huryuno Govcmmt.nl Gu~r l le  (l%k~nlinary). rhlcd 
the 22 7.1 QT5, page 870. 
For Stakrml  of ObjecFr a d  Rearaq see Hovunn Guvcnunent C;uzt.ne (Eklrao~nsry). datcd 
the 
T... *<,a: .---: "--. - 

page . . - . - .. . . .. . .. . . . 
.W.I~III i n .  . I V ~ V .  ..+ ainl iiE-G84 r v r  . . . . . y , t , , i  C.irVcfiiihr?r~n . ,n*.d.or i K i G G i G t m ~ k : .  u:!c*l 

Ibc 11.3.1930.vage 488. 
. . 

Fo: < w e n t  o.''ijhjccrs and -us, scc . ~ ~ , ~ z n n  bu:m:rcn: GGZE.:~ iExuan*=r:j. I I j 5 G  
Ihc 23.3.1982. p g e  378. - . - - 
?ci >ucC~KZ: fif gbj-b &K! l < C e 2 2 &  ::urju,)a <;--. 2!22>:CJii Gu~ciac i i  h~3.":&5'j, Lhi 

tbc !3.3.19:4, p ~ c  3%. 
br Statcmfnt of Obj&  ad Rc-ns, sec Han.orru ~r+ t -nr rnr r r t  Gcrrtr mxhu&ry;+, &!d 
ib ?2 ? !on5, :,s ?Oh. 
For Slalrmenr of Gijects and Reamns, scc H u ~ a n o  &,rcrnmen~ Gazsne w o n l i ~ r y ) ,  datcd 
fir 25.1 1.1986, F ~ C  1336. 
F r ~ r  Su~-t of Object% acd Rasmna svc H c ~ c n z  G:. ..-?mmctu Gczcttc Fx?ndnary) ,  d a ~  
Ihe 8.3.1994, page 450. 
Far Statenlcnr of Uhjecrr acd Rcasuns, see i i n ~ a n a  Gfi>er7l1nent Guzriic (Fxtmvrdimry), datcd 
Ihc 13.199G, page 516. 
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ACT NO. 17 OF 1887. 

[THE PUNJAB LAND REVENUE ACT, 1 8 87 .] 
An Act to Amend and Declare the b n d  Revenue Law of 

the [Haryana]'. 

S%~EXE.G it is expedient to aumd and dzdsu-t: the  la^ in 
force in thc IHaryanal' with respect to the making and 
~ ~ ? w : i c . r :  of records-cf-ighs in !and, tke 3 ~ e s s ~ i : i I t  .t2 
collection of land-revenue and othm matters relating to land 
and the liabilities incident thereto, it is hereby enacted as 
foliows :- 

CHAPTER 1 
P R E L I ~ A W  

1. { I )  This Act may ke called the Punjab Land Revenue Title, extent and 
Act, 1887. commenccmm~. 

l[(2) It extcnds to h e  wilok of the State of Haryanx 1 
(3) 31t shall come into force "in the principal 

territories] on such day as the State Government with tbe 
previous sanction af the '[Central ~overnmeit],  may by 
notifiation appoint in this behalf j[and in the transrerred 
territories on the 24th July, 1957.1 

12 of (4) [Repealed by the Repealing and Amending Act, 
1891. 189 1, section 2 and Scheduledl. 
1. Substituted for tbe word "Punjab" by Haryana Maptalion o f h w s  (Statc and 

Cancarrent Subj-) Order, 1968. 
2. Sub-section (2) substiluted by ibid. 
3.  me Acl ca-me h t c  fnrce nn_ !st NGVG~S~  1857, .we hlnfiR-?!:c~ Nc. ??7. 

hiijd G k c l t -  3rd Nvvtau bm, i is, Pari i, page 578- ' 

4. Substituted tor the words "into force" by the fIaryana Adaptation of h~aws 

(Sbte aid Concurrat Snbjccls) Order, 1968. 
5. Added by ihid. 
- - 
r r l * , ,  "?.+.. l;?', - . i . l . *  r .  *3 - -1 . . : - -  
;;dLb.-;dc; , .,-I ;.* i i - : . . ~ ~  j ....q, LG;..... ;I; L&G { S i r i l ~  &ti Ccb:%iuii 

S.bjas! Q r d ~ .  ! 968, d e f i n ~  !!he "Fizci..!'nr?! !&?oris" 2nd ''y:-.fe~d 
tn~A+~r;-'' s r  +mfl-.-m -- 
\U.I.L"I.U-I - IU..V "a . 
(z) ' '~:"e. !rn3eerer'' 5bfi gmL p-! nf ?kc?my!&g: y-+ich, i ~ ~ . ~ ! d ~ : c & ~  

b e h e  the ! si 8ovmba; I?%, com~ised in L i t  Statc of Fajzb 
,and are iacluded h thc Statc of bythe ,%jab Rargaisaioa 
I . .-.-+. 
.-{:!, l?tm. 

I"D) '3transTcrrcd territories" shall mean part of the tcrrirories which, 
immediately before &e !st Novmber, 1956, wge  comprised in !hc Stale 
of Patiala and East Punjah Stat= lfnions and arc included in the State of 
Haryana by the Panjab Rcursanisation Act, 1966. 
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2. [RepededbytheRepealingAct, 1938,section2 7,f 
and schedde] . 1938. 

3. In this Act, unless there is something, repugnant 
in the subject or context, 

( I )  "estate" means any area - 

ibi- CVLL;~ 2 ~cpc i  atc T C ~ M  8-0f-ights ~ Z S  

been made ; or 

(b) which has been seperately assessed to land 
revenue, or would have been so assessed if 
the land-revenue had not bren released, 
compounded for or redeemed I or 

(c) which thc '[State Government] may, by 
general rule or special order, declare to be 
an estate ; 

(2) "land-owner" does not include a tenant or an 
assignee of land-revenue, but does include a person to whom 
a holding has been transferred, or an est;;ltt: or l~olding has 
been let in farm, under this Act for the recovery of an mar of 
land-revenue or of a sum recoverable as such an arrear and 
every other person not hereinbefore in this clause mentioned 
who is  in possession of an estate or any share or portion thereof, 
or in the enjoyment ~ ? f  any pxt of the profits of an estate ; 

( 3  "hoIdhg'' IILPL~S a share or portion of an estate 
held by one land-owner orjointiy by two or m r e  iand-uwuers; 

(4) "rent", c?tenant'', ":andlord", and "tenancy", have 
the meanings, respectively, assigned to those words in the 
~~~~j~~~ Ten... . -. Ac;, ? QQ7- 

L l l U l . ,  16 fi; . --- 
!?A!. 

(5) "pay", ww t h ~ t s  grarnmaricai variations anu cognate 
expressio-ns, includrs when used wii ;r terereiice to i~:ii, 

"delivm" and "render", with thcir g;rarr;;raticaI variations a d  
cc,pzte expresslcrrs ; 

I .  Substitutd tior the words "bed GovcrEiiieot" by the G o v m e c :  of  hdi:: 
(Adapliition of Indian Laws) Order. 193 7? 2nd the Adap~~tion of Laws Order, 
1950. 
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(6) "Ianci-revenue" includes assigned lad-revenue 
and any sum payable in respect of land, by way of quitrent or 
of commutation for sewice,  to the ' [ G o v m t ]  or to a peison 
to whom the [Governnlent] has assiguzd the right to receive 
the payment ; 

? "LT~E: cf !and-reyecze" mezzs !z~d-reyr~ge 
which remains unpaid after the datc on which it becorns 
payable ; 

'[(8) "defaulter" means a person liable for an mcar of 
land revenue or any tax in lie thereof and includes - 

(0 a person who is responsible as surety for 
the payment of the arrear; and 

(id a hezdrnan or any other person who has 
collected the land revenue or any tax in Lieu 
thereof but has not deposited the same into 
the G o v e m t  Treaury ;] 

17 of (9) "rates and cesses" means rates and cesses which are 
1891. primarily payable by land-owners, and includes- 

(n) Repealed by the Repealilrg and Ant ending 
Act, 1891. 

(b) the local rate, if any, payable under the 
Punjab District Boards Act, 1883, aud any 
fee leviable under section 33 of that Act 
from land-owners for the use of or benefits 
derived from such works as are referred to 
in section 20, clauses (I;) and 0) of that Act; 

c zzy a n d  rzte r h q e h l e  or! nwerr: of 
im& wider section 53 ofthe Northem India 
Cmd and Drainage Act, 78732, 

(d) the 3[ * * * * * * * ] village-officers cesses; 
+ + A  
.I. 1 1  1 --- 

(P) :C!I~E nay&h!e I?R acccgr? t oK v ~ ! ! z ~ P  exmmse-s 
jiC) 'Giage-cess" inciuries any CCSS, r;u~~i~'?~liiiuri 0 1  - .  . . .. . . * .  . . .  Gut whicil LuslaII-h,hj, fa:?&"'- + 

. - . .T  

tc. ~ ~ d w e  Wl'lrliii ail aiaic &C X iiciL?GT 

a p~ylllfrgt for ihe use af private property or for persod s&ce 
- - ., 4 
4 ~ ~ i h ~ i ~ i ~ r n i & & ~ ~ ~ ~ w t j r ~ i ' ' C t t . m w ~ ~  ~~yi;~cAtiiphi~t>1ttt~LwiGid~i~~35C. - . * - - - - - - 
2. This must not be conhwldcd with owner's rate imposed under satiuu 3 7 of 

Act 8 of 1873. 
3. Words, "zaildari and" onlilted by Punjab Acl 27 of 1964, scction 2. 
4. Subslituted by k y m a  Act 45 of 1973. 
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nor imjmsed by or under m y  enactment for the time being in 
force ; 

(11) " village-officer" means a chief-headman, head- 
man or patwari ; 

(12) LLRe~enue-oZiccr" in my provision of ibis Act, 
means a Revenue-officer having aurhority under his ~ c t  to 
dischzrge ?he functinns of r: O - - -  rk., r ~ n t ~ r - ~ f t i c e r  undcr t Hai 
provision ; 

' (13) ?legal practitioner" means any legal practitio~er 18 of 

within the &arling of the Legal Practitioners Act, 1 879, except 1 879. 

a rnukhtar ; 

(14) ''agricultural year" means the year commencing 
on the srxtcenth day of June, or on such other date as the '[State 
Government] m y  by notification appoint for any local area ; 

(1.5) "notikation" means a notification published by 
authority of ' [State G o v e k n t ]  -in the oEcial Gazette ; 

(16) "incumbrance" means a charge upon or claim 
against land arising out of a private grant or contract ; 

(1 7) "su~vc:y-mark" includes bunby-mark; and 

'[(I8) "Net-assets" of an estatc or group of estates means 
the estimated average annual surplus produce of such estate 
or group of estate remaining after deduction of the ordinary 
cxpenscs of cultivation as ascertained or estimated. 

f ip lannr icn .4rdinq  E x w l l ~ ~  I gf c::!t i-::tion inclxds 
payments, if any, whch the iand-owner customarily bears 
whether in kind cr in cash either in wholc or in pad in respect 
of- 

(4) supply of seed ; 

1. Substiruta! for the word "Locf Goverarrtmt" by tbc G o v m e n t  of India 
(Adaptation of Lndian Laws) Order, 1937, arld h e  Adaptatioll of Laws Order, 
1950. 

2. Lnscrted by Acl 3 of 1928. 
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(5) supply of manure ; 

(6) improved implements of husbandry: 

(7) concessions with regard to fodder, 

(8) specid abatements made for fallows or bad harvests; 

(10) allowance for shortage in collection of rent; 

(11) interest charges payable in respect of advances made in 
cash, free of interest, to tenants for the purposes of 
cultivatio~l; 

( I  2) wages or customary dues paid to artisans or menials whose 
products or labour are utilised for the purposes of 
cultivation and harvesting; 

and the share that would be retainable by a tenant if t he  land were let 
to a non-occupancy tenant paying rent, whether in cash or in kind, at 
the normal rate actually prevalent in the estate or group of estates.] 

' (IS-A) "net letting value" of a site put to no11-agricuItu1'al use 
means the estimated annual rent of the site remaining after deduction 
of- 

) fair remuneration for the capital invested on 
building or machinery or both after deducting the 
depreciation on their value; 

(ii) house-t ax property-t ax; and 

(iig maintenance charges not exceeding one month's 
gross rent, as ascertained or estimated in the manner 
prescribed. 

Exp1arration.-Where no reliable data regarding the cost of 
buildings and machinery on a site is forthcoqing or is othenvise not 
available, valuation and depreciation shall be based on the standards 
of the Public Works Department of the Punjab State.] 

'[(29) "Assessment CircIe" means a group of estates which in 
the opinion of the Financial Commissioner, to be recorded in an orda- 

1. NEW clause (18-A), iuserlcd by Punjab Act 9 of 1958. scclion 2. 
2. Clausc (19'). inserred by Act 3 of 1928. 
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Exclusion of 
ccnztin Iand from 
operatio11 of Act. 

I 

Power to v q  
limits and alter 
number of 
Iahs1&+ disbicts 
and divisiotls. 

in writing, are sufficiently homogeneous to admit of a common set of 
rates being used as a general guide in calculating the land revenue to 
be assessed upon them.] 

4. ( I )  Except so far as miy be necessary for the record recovery 
and administration of village cesses, nothing in this Act applies to 
land which is occupied as the site of a ' I  * * ' 1 village and is not 
assessed to land revenue. 

(2) A Revenue-officer may define. ior the purposes of this 
Act the limits of '[the site of a village] ; 

3[Exp/n~~ntio?~.- For the purposes of this section a site within 
the limits of a municipality or a notified area shall not be deemed to 
be the site of a village]. 

'15. The '[St~te] Government m y ,  by notscation vary the lirnits 
and alter the number. of tahsik, districts and divisions into which the 
6[State] is divided]. # 

CHAPTER I1 

CIasser and Portzrs 

6. ( I )  There shall be the following classes of Revenue-officers, 
namely- 

() the Financial Commissioner ; 

@) the Commissioner ; 

(c) the Collector ; 

d the Assistant Collector of the first grade ; and 

e the Assistant Collector of the second grade. 

(2) The Deputy Commissioner of a district shall be the 
Collector thereof. 

I .  The words "town or" omitted by Acl 9 of 1 958, section 3. 
2. Substiruted for Ihc  words "any such land" by Act 9 of 1958, sectiorl 3. 
3. "Expliinatior~" addud byihid. 
4. Substituted Tor thc old secriott by the Govemnlcnt of India (Adaptatior~ of 

Indian-Laws) Order, 1937. 
5. Substituted by Addplation of Laws Ordcr. 1 950, for "Pro\incial." 
6. Substiluted by ihid for 'provjncc". 
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(3) The '[State Government] may appoint any Assistant 
Commissioner, Extra Assistant Commissioner or Tahsildilr to be an 
Assistant Collector of the first or of the second grade, as it thinks fit, 
and any Naib-Tahsildar to be an Assistant Collector of the second 
grade. * 

(4) Appointment under sub-section (3) shall be by notification 
and may be of a person specially by name or by virtue of his office, or 
of more persons than one by any description sufficient tbr their 
identification. 

(5) Subject to the provisions of this Act, the jurisdiction o f  the 
Financial Commissions extends to the whole ofthe territories * * ' * 
* administered by the State 3[Government of Haryana] and of 
Commissioners and of Collectors and Assistant CoIlectors to the 
divisions and d f i c t s ,  respectively, in which &ey are for the time 
being employed. 

i 7. ( I )  There shall be one or more Financial Commissioners, Financial 
who shall be appointed " * * * * by the State Government. Commissioner. 

(2) Where more Financial Commissioners than one have been 

I Substitntcd for the words " Local Government" by the Governxucnt of India 
{Adaptation oC Indian Laws) Ordcr, 1937, and thc Adaptation of Laws Ordcr, 
1950. 

*Vide Punjab Governmen1 Notification No. 73 1, dated 1st November. 
1887, all Assistant Comnlissioners and Extra AssisLant Commissioners who 
have not been inr.ested with Ihc powers ofthe Assislarit Collector ofthc &st 
grade have b m  appointed Assistant Collectors of sccond grade, and,-vide 
Punjab Govmmcnt NotScation No. 730 ofthe samc dare, all Tahsildars and 
Naib-Tahsildars havc been appointed Assistant Colcctors of the second gadc. 

See also Punjab Government NotScation no. 684, dated the 18th 
Scplember! 1893, appointing d Assislant Corn i s i on  crs and Exua Assistant 
Commissioners. who have been invcsted with the powers of a Magistrate of 
h e  first or second class under thc Criminal Procedure Codc and ako wilh 
powers of a Munsif of the &st or second c!as under the Punjab Courts Act as 
Assistant Collectms of lhc &st gradc. 

2. The words 'Tor rhe timc being" were omittcd bythe Govmimmt of India 
{Adaptation of Iudim Law.) Order, 1937. 

3. Subslituted far the words "Governmatt of Punjab" by the Haryana Adaptation 
of Laws ( State and Cbncurrcnr Subjects) Ordcr, 1968. 

4. The words "and may be removed" wcrc omitlod bythe Governnlu~t of hdia 
(Adaptation of lndian Laws) Order, 1937. 

3. The words 'bith thc previous sanction of ~ h c  Governor-General in Council 
were rcpealcd by thc Decentralization" Act. 19 14 (.lV of 1914). 
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appointed, the State Government may make rules1 as to the 
distribution among then1 of business under this or any other 
Act, and by those rules require any case or class or classes of 
cases to be considered and disposed of by the Financia1 
Commissioners collectively. 

(3) When there is a difference of opinion among the 
Financial Commissioners as to any decree or order to be made 
in a case which they are required by rules under the last foregoing 
sub-section to consider, and dispose of collectively, the following 
rules shall apply, namely-- 

(a) where the case is  an appeal or a case on review 
or revision, it shd be decided in accordance 
with the  opinion of the majority of the 
Financial Commissioners, or, if there is no 
such majority which concurs in a decision 
modifjmg or reversing the decree or order 
under appeal, review or revision, that decree 
or orda shall be affirmed; and 

.(b) where the case i s  not an appeal or a case on 
review or revision, Ihe matter respecting 
which there is the difference of opinion shall 
be referred to the 2[State Government] for 
decision, and the decision of that Government 
with respect thereto shall be final. 

(4) Thc cxprcssion "Financial Commissioner" in this 
or any other Act shall, when there are more Financial 
Comrxlissioners than one, be construed as meaning one or more 
of the Knancial Commissioners as the d e s  for the time being 
in force under subsection (2) m y  require. 

(5) The Second Financia1 Commissioner appointed 
1s of 

under section 52 of the 3Punjab Courts Act, f 884, shall be 884, 
deemed to have had jurisdiction on and after the first day of 
November, 1 884, to make any decree or order or dispose of any 
other business which might have been made or disposed of by 

1. For rules under S. 7 (21, see Notification No. 132. PutrJ'ah Gnzetter. 
Extraordinary, Is4 March, 1888, p. 1. 

2. Substituted for Lhc words "LocaI Government" by the Government of hdia 
(Adaptation of Tndain Laws) Order, 1937, and tbe Adaptation of Laws Order, 
1950. 

3. See now the Purljab Courts Ad. 191 8 (Purijab Act 6 of 19181. 
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the other Financial Commissioner. 
8 ,  Commissioners, Deputy Commissioners, Assistant 

Commissioners and Extra ~ssistafit Commissioners shall be appointed 
* * * +"State Government]. 

9. The "State Ciovernmcnt] shall fix the number of  
Tahsitdars and Naib-Tahsiidars to be appointed, * * * 

"10. Except where the class of the Revenue officer by whom 
any function is to b~ discharged is specified in this Act the '[State 
Government] may, by notification, determine the functions to be 
discharged under this Act by any class of Revenue-officers. 

Adm inktrnrive Coatrol 
511. (1) The Financial Commissioner shall be subject to the 

control of the ?[St ate Government.] 
i (2) The general superintendence and control over all other 

Revenue-officers shall bc vested in, and all such officers shall be 
subordinate to, the Fiancid Commissioner. 

(3) Subject to the general superintendence and control of the 
Financial Commissioner, a Commissioner shall control all other 
Revenue-officers in his division. 

(4) Subject as aforesaid and to the control of the Commissioner, 
a Collector shall control all other Revenue-officers in his district. 

12. ( I )  The Financial Corrrrnissioner or a Commissioner or 

Appoin tn~eot of 
Commissioaers 
and of Deputy 
Assistaut aud 
Extra Assistant 
. Commissioi~crs. 

Appu~tment of 
Tahsildars aud 
Naib-Tahsildars. 

Powers of 
Rcvenue- 
oficers. 

Superintendence 
and control of 
Rcvcuu e- 
olficers. 

Power to 

Collcdormaybywrittenorderdistrihute,insuchmmnerashethinks dislribute 
fit, any business cognizable by any Revenue-o ficer under his business and 

\vivithdraw and conbol. trans k r  cascs. 
1. The word$ "and ~ r u y  be rcolovcd Gerc omitted by the Covmluient of lndia 

(Adaptation of Indian hws) Orda, 1937. 
2. Substituted Far the words "Local Government" by the Governmalt of lndia 

(Adaptation of Indian Laws) Order, 1937, and the .\daptation of Laws Order. 
1950. 

3. The words "and the Financial Commissioner may makc r u l ~  for their 
appointment and rcmoval" were omil~cd by the Govcrnmcnt of India 
(Adaptation of Indian Laws) Order. 1937. 

A For directions under S .  10, see Notification Na. 81. I'urljab Gn~er re .  
Extraordinary, l st March, 1 888, p. 93. 

5. For ruIcs under S. 1 1 ( 1  1; see notification No. 2 32. Ptutiob Gnzelte. 
Eslrdordinary. I st Milrch. 1 858 p. I .  
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2 The Financial Commissioner or s Commissioner or 
Collector may withdraw any case pending before any Revenue-of5cer 
under his control, and either dispose of it himself, or by written order 
refer it for disposal to any other Revenue-officer under his control. 

(3) An order under sub-section ( I )  OT sub-section (2) shall 
not empower any officer to exercise any powers or deal with any 
business which he would not be competent to exercise or deal with 
within the local limits of his own jurisdiction. 

Appeul, Review rrnd Revision 

13. Save as otherwise provided by this Act, an appeal shall 
lie &om an original or appellate order of a Revenue-officer as follows, 
namely- 

(n) to the ColIector when the order is made by an 
Assistant Collector of either grade; 

(b) totheCommissionerwhentheorderismadebya 
Collector ; 

(c) to the Financial ~onlmissione; when the order is 
made by a Commissioner : 

provided that- 

( i )  when an orjgind order is confirmed on first 
appeal, a further appeal shall not lie; 

(iiJ when any such order is modified or reversed 
on appeal by the Collector, the order made 
by the Commissioner on further appeal, if any, 
to him shall be fmd. 

Limitation for 14. Save as othenvise provided by this Act, the period of 
appcals. limitation for an appeal under the last foregoing section shall run -. 

&om the date of the order appealed against, and shall be as fallows 
that is to say- 

(n) when the appeal lies to the Collector-thirty days ; 

(b) Whenthe appeallies to theCommissioner-sixty 
days ; 

( 1  when the appeal lies to the  Financial 
Commissioner-ninety days. 
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15. (1) A Revenue-officer may, either of  his own mcltion or on Revictc' by 

the application of any party interested, review, and on so rkview ing 
ollicers. modify, reverse or confirm any order passed by himself or by any of 

his predecessors in office : 

Provided as folIows- 

(n) when a Commissioner or Collector thinks it 
necessary to review any order which he has not - 
himself passed, and when a Revenue-officer of a 
dass below that of Collector proposes to review 
any order whether passed by himseIf or by any of 
his predecessors in office, be shall first obtain the 
sanction of the Revenue-officer to whose control 
he is immediately subject ; . 

(b) an application for review of an order shall not be 
entertained unless it is made within ninety days 6om 
tbe passing of the order, or unless the applicant 
satisfies the Revenue-aficer that he had sufficient 
cause for not making the application within that 
period ; 

(c) an order shall not be modified or reversed unless 
reasonable notice has been given to the parties 
affected tbereby to appear and be heard in support 
of the order ; 

( )  ap order against which an appeal has been preferred 
shall not be reviewed. 

(2) For the purposes of this section, the Collector s h d  be 
deemed to be the successor in ofice of any Revenue-officer of a lower 
class who has left the district or has ceased to exercise powers as a 
Revenue-officer, and to whom thcre is no successor in office. 

(3) ' An appeal shall not lie fiom an order refusing to review 
or confirming on review a previous order. . 

16. (1) The Financial Commissioner may at any time call for Powcr to call for, 

the record of any case pending before, or disposed of by, any Revenue- c ~ ~ ~ c ~ d  

officer subordinate to h i d .  revise 
proceedings of 
Rr~enue-oficcrs 
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2 )  A Comnussionel- or Collector may caII for the record of 
any case pendmg before, or disposed of by, apy Revmue-officer under 
his control. 

'[(3) If in any case in which a Collector has called for a record 
and he is of the opinion that the proceedings taken or order made 
should be modified or reversed, he shall report the case with his 
opinion thereon for the orders of the Commissioner whose decision 
shall be final. 

(4) The Financial Commissioner under sub-section ( I ) ,  or 
Commissioner, under sub-section (2), in any case called for by himelf. 
may pass such ordei-s as he think fit : 

Provided that he shall not under this section pass an order 
reversing or modifying, any proceeding or order of a subordinate 
Revenue-oficer and affecting any question of right bet\-veen private 
persons without giving those persons an opportunity of being heard : 

Provided Further that the revisional cases pending before the 
commencement of the Punjab Land Revenue (Haryana Amendment) 
Act, 1996, shall be decided by the Financial Commissioner as 
heretofore.] 

Procedure 

Power to makc 17. ' ( I )  The 2[State Govenunent] may make rules consistent 
r u b  as to with this Act for regulating the procedure of Revenue-officers under 
proccdwe. this Act in cases in which a procedure is not prescribed by this Act. 

(2) Therulesmayprovide,amongothermatte~forthemode 
of enforcing orders of ejectment from, any delivery of possession of, 
immovable property, and rules providing for those matters may confer 
on a Revenue-officer all or any of the powers in regard to contempis, 
resistance and the like which a Civil Court may exercise in the 
execution of a decree where by it has adjudged ejectment fiom, or 
delivery of possession of, such property. 

1 .  For rules under S. 17.( I). see Notification No. 75, ,Purtjoh Gnzcttc. 
Extraordinary. 1st March, 1888. p. 5 1, Notification No. 235, Arrvuh G ~ : P u P ,  
Exuaordinary, dated 25th May. 1901, p.4. 

2. Substituted Tor the words 'local Govmmmt" by tbc Government of India 
(Adapration or Indian Laws) Order, 1937. and the Adaptalioil orlaws Order, 
I 9sn 

3. Substituted by H a y n a  Act 1 2  or  1 996. 
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(3) Subject to  the mIes under this section a Revenue-officer 
may refer any case which he is empowered to dispose of under this 
Act to another Revenue-officer for investigation md report, and may 
decide rhe case upon the report. 

18. (1) Appearances before a Revenue-officer, and appIications Persons by 
to and acts to be done before him, under this Act may be made or whom 

done- appwarlces nud 
applications may 

(n) by the parties themselves; or be madc before 
and lo Rcvcnu e- 

(b) by their recopked agents or a legd practitioner : ~ficers-  

Provided that the employment of a ~ecognised agent or legal 
practitioners shall not excuse the personal .attendance of 
a party to any proceeding in any case in which personal 
attendance is specially required by an order ofthe oficer. 

(2) For the purposes of subsection ( I ) ,  recognised agents 
shall be such persons as the '[State h v m e n t ]  may by notification 
declare in this behalf. 

(3) The fees of a legal practitioner shall not be allowed as 
costs in any proceeding before a Revenue-oBcer under this Act unless 
that officer considers, for reasons to be recorded by him in writing, 
that tbe fees should be allowed. 

19. (1) A Revenue-oEcer may summon any person whose Power 10 

at tendance he considers necessary for the purpose of any business RC\'~IUC-O~~~CCTS 

before him as a Revenue-officer. 

2 A person so summoned shall be hound to appear at the 
time and place mentioned in the smlmons in person or, if the summons 
so allows, by his recognised agent or a legal practitioner. 

(3) . The pason attending in obedience to the summons shall 
be bound to state the truth upon any matter respecting which he is 
examined or makes statements, and to produce such documents and 
other things relating to any such matter as the Revenue-oficer n~ay 
require, 

to summon 
persons. 

1. Substituted ror llrc words~L0~'~1Governmeot" bytheGaveramcntofindia 
(Adaptation of Indian Laws) Order, 1937, arid b c  Adaptation of Laws Urder, 
1950. 



Mode of scnice 20. (1)  A summons issued by a Revenue-officer shall, if 
o~summons. practjcable,-be served (o) personally on the. person to whom it 

is  addressed, or, failing him, (h) his recognised agent, or (c) 

an adult male member of his family usually residing with him. 

(2) If service cannot be so made. or if acceptance of 
service so made is refused, the summons may be served by 
posting a copy thereof at the usual or last known place of 
residence of the person to whom it is addressed, or if that 
person does not reside in the district in which the Revenue- 
officer is employed and the case to which the summons relates 
has reference to land in that district, then by posting a copy of 
the summons on some conspicuous place in or: near the estate 
wherein the land is situate. 

(3) If t he summons relates to a case in which persons 
having the same interest are so numerous that personal service 
on all of them is not reasonably practicable, it m y ,  if the 
Revenue-oficer so directs, be served by delivery of a copy 
thereof to such of those persons as the Revenue-oficer 
nominates in this behalf and by proclamation of the contents 
thereof for the information of the other persons interested. 

(4) A summons may, ifthe Revenue-officer so directs, 
beserved on the personnamedfherein, either in addition to, Idor 

or insubstitution for, any other mode ofservice, by forwarding 1866. 
the summons by post in a letter addressed to the person and 
registered under Part III of the Indian Post Ofice Act, 1 866'. 

4 .  (5) When a summons is so forwarded m a letter, and 
it is proved that the letter was properly addressed and duly 
posted and registered, the Revenue-o ficer may presume that 
uie summons was served at the time when the letter would be 
delivered in the ordinary course of post. 

M d c  of service 21. A notice, order or proclamation or copy of my 
of nolice, order such document, issued by a Revenue-officer for service on 
Or proclanlation any person shall be served in the manner pro~ided in the last 
or copy Uicrcof. 

fol-egoiug section for the service of a summons. 

1. See new Clapter VI ofthc Indian Post Ofice Act, 1898 (6  of 1898). 
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22, When a proclamation relating to any land is issucd by a Mode orrnaldng 
Revenue-officer, it shall, in addition to any other mode ofpublication ~roc';unation~ 

which may be prescribed in any provision of this Act. be made by beat 
of  &urn m other astornary mthod, md by the posting ofa mpy thereof 
on a conspicuous place in or near the land to which it relates. 

23. (1)AnAssistanr Collectormay exercise hispowers under Placeofsitting. 
this Act at any place within the limits of the district in which he is 
employed. 

(2) AnyotherRevenue-officermayonlyexercisehispowers 
under this Act within the local limits of his jurisdiction. 

24. (1) The Financial Commissioner, with the approval of the Holidays. 
ICState Goverument], shall yublisll in the 2[0fficial Gazette], before 
the commencement of each cdendar year a list of days to be observed 
in that year as holidays by all or any Revenue-officers. 

( 2  A proceeding had before a Revenue-oficer on a day 
specified in the list as a day to be observed by him as a holiday shall 
not be invalid by reason only of its having been had on that day. 

25. When a Collector dies or is disabled fiom performing his Discharge of 
duties, the officer who succeeds temporarily to the chief executive dlltiesof 

administration of the district under my orders which may be generally Coliecror dying 
or being 

or specially issued by the '[State Government] in this behalf shall be disabled. 
deemed to be a Collector under this Act. 

26. When a Revenue-officer of any class who has been Retention of 

invested under the foregoing provisions of this Act with any powers powas by 
- Revenue- tobeexerckedinanylocalareaistraosferred~fiomthatlocdareato ofiiticcrr, 

another as a Revenue-officer of the same or a higher class, he shall 
continue to exercise those powers in that other local area unless the 
'[State Government] othmise directs or has otherwise directed. 

1. Substituted for the words "Local Govemmcr~l' by thc Govcrnmenl of India 
(Adaptation oflndim Laws) Ordcr, 1937, and Adaptation of Laws Order, 1950. 

2. Substiluted for the words "Lwd Official Gazcrtc" by the Govm~menr o f  11idia 
( ~ d a ~ l i t i o n  oflndim Laws) Order, 1937. 
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Rulcs respecting 
kanungos, 
uildars, 
inandus and 
villag~flicers. 

27. (1) The '[State Government] may by notification confer on 
any person- 

() all or any of the powers of a Financial 
Commissioner, Commissioner or Collector under 
this Act; or 

(71) all or any of the powers with which an Assistant 
Collector may be invested thereunder, and may by 
notification withdraw any powers so conferred. 

(2) A person on whom powers are conferred under sub- 
section (1) shall exercise those within such local limits and in 
such classes of cases as the '[State Government] may direct, and, 
except as otherwise arected by the '[State Government], shall for all 
purposes connectetd with the exercise thereof be deemed to  be a 
Financial Commissioner, Commissioner, Collector or Assistant 
Collector, as the case may be. 

(3) If any of the powers of a Collector under fhis Act are f 

conferred on an Assistant Collector, they shall, unless the '[State 
Governn~z~t] by special order otherwise directs, be exercised by him 
subject to the control of the Collector. 

CHAPTER 111 

'28. ( I )  The 3[State Government] may make d e s  to regulate 
appointment, duties, emoluments, punishment, suspension and 
removal of kanungos, 4[ * * * * and village-05cei-s. 

'129. ( I )  The '[State Government] may, by notification, impose 
on all or any estates in the territories for the time king administered 

1. Substituted for the words "Local Government" by thc Government of India 
(Adaptation of lndian Laws) Orda, 1937, and thc Adaptation of Laws Order, 
1950. 

2. For rules st.e i t~ /ro.  
3.  Substitutd Ior the words "Fina~~cial Commissions" by the Govcrnmenr of 

India (Adaptation nf lndian Laws) Ordcr, 1937, and Ihc  Adaplalion of Laws 
ordcr, 1950. 

4 Words "zaildars. inaatdarc" omitted by Purljab .4cl No. 27 of 1964, section 3. 
5. Sub-section 2. ornittad by Punjab Act No. 27 of 1964, section 3. 
6. Subsrimred by Act I 7 of 1896. scction 2. 
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by it a cess, to be called thc village-officers' cess, at such rate 
or rates not exceeding '[half an m a ]  for every rupee of the 
annual value as it may think fit, for remunerating "headmen 
and chief headmen] in those tenito~ies and defrayiig other 
expenditure directIy connected with the superrision of those 
oEcers or with the performance of their duties. 

20 of (2) 'Annual value' in sub-section ( I )  has the meaning 
assigned to that expression in the Punjab District Boards Act, 
1883; that is to say :-- 

((1) double the land-revenue for the time being 
assessed on any land, whether the 
assessment i s  leviable or not; or 

(ZI) where, the land-revenue has been 
permanently assessed or has been wholly or 
in part compounded for or redeemed, double 
the amount which, but for such penmanent 
assessment, composition or redemption, 
would have been leviable; or 

(c) where no land-revcnue has been astsscssed 
double the amount which would have been 
assessed, if the average village-rate had been 
applied : 

Provided that, in any tract in which, under the settlement 
for the time being in force, the improvement ofthe land due to 
canal irrigation has been excluded from account in assessing 
the land-revenue, and a rate has been imposed in respect of 
such improvement, that rate shall be added to the Iand-revenue 
for the purpose of computing the m u d  value. 

(3) The Financial Conmissioner may make ruIes for 
the collection, control and expkditure of the village-officers ' 
cess. 

(4) AII cesses now levied in any local area for the 
purposes mentioned in sub-section { I )  shall be deemed to have 
been lawhlly imposed arid shall until the village-oficers' cess 

I. These words were substituted for rhe words "onc mnn" by the RcpcaGng and 
Anlending (Rates and Cesscs) Act. 19137. (4 of 1907). 

2. Tlic words were abnituted Tor the words 'billdgc-oficcrs" by iibid 
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Rcsaic~ion on 
auacllm ent or 
assignment of 
remuneration 01 
kanungo5, 
zaildars, 
inamdars and 
village-officers. 

Record* f-rights 
and docunients. 
included there-in. 

is inlposed in that iocd area under that sub-section, be deemed to be 
lawfulty leviable and, for the purposes of this section, to be that cess.] 

30, (1) The emoluments of a kanungo, 'I* *, * *] or village- 
officer shall not be liable to attachment in execution of a decree or 
order of any Civil or Reve~~ue  Court. 

(2) Anassignmentoforchargeon,oranagreementtoassip 
or charge, any such emoiuments shall be void unless it is authoiised 
by rules made by the Financial Commissioner in this Iwhalf. 

CHAPTER IV 

Record-of-rights and Annual Records. 

31. (1) Save as othherwise provided by this Chapter, there shall 
be record-of-rights, for each estate. 

(2) The record-of-rights for an estate shall include the 
following documents, namely : - 

(a) statemnts showing, so far as may be practicable : - 

) the persons who are land-owners, tenants or 
assignees ofland-revenue in the estate or who 
are entitled to receive any of the rents, profits 
or produce of the estate or to occupy land 
therein; 

i the nature and extent of the interests of those 
persons, and the conditions and liabilities 
attaching' thereto; 

(iiq the rent, land-revenue, rates ceases or other 
payments due from and to  each of those 
persons and t o  the Government; 

(b) a statement o f  customs respecting rights and 
liabilities in the estate, 

(c) a map of the estate; and 

d such other documents as the Financial 

1 .  Words "zaildar, inamdar" otuined by Punjab Act No. 27 of 1964. s&lioq 4. 
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Commissiwer may, with the previous sanction of 
the '[Stat: Government] prescribe. 

32. ( I )  When it ap2eas to the '[Commissjoner] that a record- ~ a l u n ~  o r  ' 

of-rights for an estate does not exist, or that the existing record-of- special revision 

rights for an estate rquires special revision, the '[Commissioner] 
r i g l ~ ~ .  may by notification direct that a record-of-rights be made or  hat the 

record-of-rights be specially ~evised as the case may be. 

2 The mtification may direct that record-of-rights shall be 
made or specially revised for all or any estates in any Iocal area. 

(3) A record-of-rights made or specially revised for an estate 
under this s t i o n  shall be deemed to be the record-of-rights for the 
estate but shall not effect any presumption in favour of the 
'[~ovemment] which has already arisen from any previous record- 
of-rights. 

33. (1) The Collector shall cause to be prepared by the patwari Annual rccord. 
of each estate yearly, or at such other intervals as the Financial 
Commissioner may prscribe, an edition of the ~ecord-of-rights 
amended in accordance with the provisions of this Chapter. 

(2) This edition of the record-of-rights shall be called the 
annual record for the estate, and shall comprise the statements 
mentioned in sub-secion (2) clause (a) of section 31 and such other 
documents, if any, as the Financial Commissioner may, with the 
previ~us sanction of the 4[State Government] prescribe. 

(3) For the purposes of the preparation of the annual record, 
the C~llector shall cause to be kept up by the pat~vari of each estate a 
register of mutations and such other registers as the Financial 
Commissioner may prescri%e. 

I.  Subslirutcd by Govcrnment of India (Adaptation of Laws) Order, 1937, and 
the Adaptation of Laws Order. 1950. 

2. Substituted by hutjab Act 45 of 1953, for "State Govcrnment", the words 
"State Government" had been sobsti~uted by Adaptation of  Ldws 0 tder, f 950, 
Tor "Provincial Govcrnmcn t" ~vficih had been substituted for "Local 
Governmcut"by thc Governmcnt ofIndia (Adapta~on orIridian Laws) Ordm 
1937- 

3. Substituted for the word "Crown' by Ihe  Adaptation of Laws Order, 1950. 
4. Suktituted for the words "Local Governmcnt" by thc Governmcn~ of India 

(Adupt at iou of Indian Laws) Order. 1937. artd the Adaptation of Laws Order. 
1950. 1 - 



haking of th at 34. (1) Any person acquiring by inheritance, purchase, mortgage, 
pmOfUleaunua' or otherwise, any right in an estate as a land-owner, assignee of land- 
record which revenue or tenant having a right of occupancy, shall report his 
relatcs to 
landmwcrs, acquisition of the right to the patwari of the estate. 

assipccs or 
revenuc and (2) If the person acquiring the tight is a ~~linor or othenvise 
occupancy disqualified, his guardian or other person having charge ofhis property 
tenants. shall make the report to the patwari. 

(3) ~epatwarishdenterinhisregisterofmutatiomevz~y 
report made to him under subsection (1) or subsection (3, and shall 
also make an entry therein respecting the acquisition of any such 
right as aforesaid which he has reason to believe to have taken place, 
and of which a report should have been made to  him under one or 
other of those subsections and has not been so made. 

(4) A Revenue-officer shall Eom time to time inquire into 
the correctness of  all entries in the register of mutations and into all 
such acquisitions as aforesaid coming to his knowledge of which. 
under the faregoing subsections, report should have been made to 
the patwari and entry made in that register and shall in each case 
make such order as he thinks fit with respect to the entry in the annual 
record of the right acquired. 

(5) Such an entry shall be made by the insertion in that record 
of a desc~.iption of tbe right acquired and by the omission from that 
record of any entry in any record previously prepared which by reason 
of the acquisition h a  ceased to be correct. 

Ma5ng ofhat 35. The acquisition of any interest in land other than a right 
partoflhcmnual referredtoinsub-section ( I )  o f t l ~ e  last foregaiTlgsectionshdI,- 
record wl~ich 

(a) if it is undisputed, k recorded by the patwari in 
such manner as the Financial Commissioner may 
be rule in this behalf prescribe; and 

(b) if it is  disputed, be entered by the patwati in the 
register- of nutations and dealt with in the manner 
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prescribed in sub-sections (4) and (5 )  of the last 
foregoing section. 

36. (1) If during the making, revision or preparation of my record Determination of 

orinthecourseofanyenquiryunderthisChapteradisputearisesas dispufes. 
to any matter of which an entry is to be made in a record or in a 
register of mutations, a Revenue-oficer may, of his own motion, or 
VII the application of m y  party interested but subject tu the provisions 
of the next following section, and after such inquiry as he thinks fit, 
determine the entry to k made as to that matter. 

2 )  Ifnmysuchdispute~eRevenue-officersmabletosatisfy 
himselfas b which aftlie prties thereto is in pssession of my property 
to which the dispute relates, he shall ascertain by summary inquiry who 
is the person best entitled to the prop-, and shall by order direct that 
that pason be put in possession hereof, and that an entry in accordance 
with that order be made in the record or register. 

(3) A direction of a Revenue-officer under sub-section (2) 
shall be subject to any decree or order which may be subsequently 
passed by any Court of competent jurisdiction. 

37. Entries in records-of-rights or in annual records, except Rakictions on 
entries made in annual records by Patwaris under clause (a) of section variations of 

35 with respect to undisputed acquisitions of interest referred to in m'isin 

that section, shall not be varied  TI subsequent records otherwise than 
by- 

(4 making entries in accordance with facts proved or 
admitted to have occurred; 

(b) makiag such entries as ace agreed to  by all the parties 
interested therein or are supported by a decree or 
order binding on those parties; 

(c) making new maps where it is necessary to make 
them. 

38. (1) n e  '[State Government] may fix a scale 01. 'fees for Mulation CCCS. 

1. Subs~iruted for tbc words "Local Govcmment" by the G o v m c n ~  orlndka 
(Adaptalion of btdian Laws) Order, 1937, and tbe Adaptation of Laws Order. 
1950. 

2. For notification fixing a scale of fccs under this sub-seclion, see Punjab 
Go~~cn~~netir  G'i~elre, 1962, Revcnuc Dcparto~etll Notilication No. 28-RIt-6 11 
871, d d t d  30th January, 196 I ,  as amaided by Punjab Govemnleul ~lo~ificatiou 
No. 69'35-R{II)-61:8665, dalcd thc 18th December. 1961. 
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Pciialty Tor 
ncglect to rcpon 
acquisitim o f  
anyrigbt 
referred to in 
section 34. 

ObIigatiorr to 
famish 
iofofmation 
nmessary for LIIC 
preparation of 
rectlrds. 

Rights of the 
Govenuucnt ia 
mines and 
minerals. 

Presumptiori as 
to ownership of 
forests, quarries 
and waste lands. 

dl or any classes af entries in any rzcsrd or rcgistcr under this Chapta- 
and for copies of any such entries. 

(2) Afeeiorespectofmentryshallbepayablebytbeperson 
io idlose favour the entry is made. 

39. Any person negIecting to make the report required by 
section 34 within three months FEom the date of his acquisition of a 
right referred to in that section s h d  be liable, at the descretion of the  
Collector, to a fine not exceeding five t h  the amount of the fee 
which would have been payable according to the scale fixed under 
the last foregoing section if the acquisition of the right had been 
reported bed i a t e Iy  after its accrual. 

40. Any person whose rights, interests or liabilities are required 
to h auaered il any record under this Chapter s h d  be bound to fumish, 
on the requisition o f  any Revenue-oficer or village-officer engaged 
in compiling the record, all information -necessary for the correct ., 

compilation thereon. 

Right of fhe '[Govc~lzme~tg nrtdpreru~nprions 1vit11 resj~ect thereto 
mtd to other matters. 

, , 

41. . , All nines of 111etaI md coal, and all earth-oil and gold 
.washing shall be deemed to be the propew of the 7 2Z[Government] 
for the purposes of the '[State] and 5[State] Government shall have 
all powers necessary for the proper enjoyment of "the Govenment's 
right thereto.]. 

42. ( I )  When in any record-of-rights completed before d ~ e  
eighteenth day of November, 1871, it is not expressly provided that 
any forest, quarry, unclaimed, unoccupied, deserted or waste-land, 
spontaneous produce or other accwsoly interest: in land belongs to 

1 Substituted for the wards 'Local Government" by the Govcrnmear of Iudia 
Adaptation of Indian Laws) Ordcr, 1937, and the Adaptation of Laws Ordcr. 
1YSU. 

2. Substituted for thc word 'Crown" by Adaptation of Laws Ordcr, 1950. 
3. Snktiluted by Government of India (Adaparion dT~ldian L a ~ k s )  Order, 1337, 

Tor 'Government". 
4. Substiluted by Adaptation or Laws Ordcr, 1950, for "Provit~ce". 
3. Substiluted by ihid "Provincial". 
6. Substituted for the words 5 1 s  rights !hereto" by the Govtrmnicnt of India 

(Adaptation orIndian Lam)  Ordcr. 1937. 
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the land-owners, it shall be presumed to belong t s  the 
'[Government]. 

(2) When in any reord-of-rights completed after that 
date i t  i s  not expressly prorided that any forest or quarry or any 
such land for iterest bebngs to the l[Govemment], it shall be 
presumed to belong to the land owners. 

(3) The presumption created by sub-section ( I )  may 
be rebutted by shoving- 

(4 horn the records or report made by the  
assessing officer at the time of assessment; or 

(b) if the record or report i s  silent, then from a 
comparison between the assessment of 
villages in which there existed, and the 
assessment of villages of similar character in 
which there did not exist, any forest or quarry, 
or any such land or interest ; 

that the brest, quarry, land or interest was taken into account 
in the asessment of the land-revenue. 

( 4  Until the iresumption is so rebutted, the forest, 
quarry, land or hterest shall be held to belong to the 
'[Government.] 

43. (1) Whenever, in the exercise of any right of the Compeusa~ion 
'[Government] referred to in either of the two last foregoing for in f igment  

sections, the rights of any person are infringed by the occupation of lhird 
parties in or dist u r h c e  of the surface of any land, the '[State Government] cnplcir a 

shall pay, or cause to be paid to that person compensation for righl ofthe 

- the idirgement. Govcmmml. 

10 or 2 The compensation shall be determined as nearly as 
1 8 70 may be in ~ccordance with the provisions of the Land Acquisition 

Act, 187d. 
I .- Substituted for the word "Crown" by the Adaptation o f  Law3 Ordcr, 1950. 
2. Substituted for the lvords " h a [  Gwcm~cnt"  by the Governmelt of India 

(Adapta~on of lndian Laws) Ordcr, 1937, and thc Adaptation of Laws Ordcr. 
1950. 

3. See now (he Land Acquisition Act. 1894 (. 1 of 1894). 
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Presumption in 44. An entry made in a record-of-rights in accordance 
with the law for the time being in force, or in an annual record 

in records-OF 
rights and annual in accordance with the provisions of this Chapter and the rules 

records. thereunder, shall be presumed to be true until the contrary is 
proved or a new entry is lawfully substituted therefor, 

Suit for 45. lfany person considers himself aggrievedas to any 
d d a r a  I ory right of whch he is in the possession by an entry in a record- , of 

'yperson of-rights or in an annual record, he may institute a suit for a 1877 aggricvd by an 
mtry in a rccord. declaration of his right under Chapter VI of the Specific Relief 

Act, 1877'. 

f owers lo make 46. The Financial Cornmjssianer may make rules2-- 
rula respecting 
records and otha 
matt as 
counecled 
therewith. 

(a) prescribing the language in which records 
and registers under this Chapter are to be 
made; 

(b) prescribing the form of those ~*ecords ard 
registers, and the mmer in which they ax 
to be prepared, signed and attested; 

(c) for the survey of land so far as maybe 
necessary for the preparation and cgrrenon 
of those records and registers; 

(d) for the conduct of inquiries by Revaue- 
officers under this Cliapter; and . 

(e) generally for t he  guidance of ~ & = n u e -  
officers and vil lage-officers in ratters 
pertaining to records and registers mrntioned 
or referred to in this Chapter. 

~a~rds-uf-r igh~s  47. {f) The 3[Chrmissioner] may direct thatirecord- 
and annual of rights be made for m y  group o f n e i g h b d g  estaB instead 
records for 
groups of estalcs. of separately for each of the estates. 

1. See aow the Specific Relief Act. I963 (47 of 1963). 
2. Frrrdmundcrsectian46and I06.,~eeNoti~c;1tionsN~.74,76md78,Pu1~~ 

Guzetie K~traoniinat~ ls[ March, 1888, pp. 3,53 ad 81; for arnendmmt o f  
tl~esc n ~ l ~ ,  see Purrjnh Glizerte: 1901, Pt T11, p. 1010 ;bid, 1903, Pmt III, page 
12 18. 

3. Subs~illlfcd by Punjab Act 45 of 1953. for '*Financ;tl Commissioner". 
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(2) The provisions of this Chapter with respect to a record- 
of-rights and annual record for an estate shall then, so far as they car] 
be made applicable, apply to a record-o f-rights and annual record for 
a group of estates. 

CHAPTER V1 

COLLECTIOK or; LAYD R E V E K ~  

61. (1) In the case of every estate, the entire estate and the securityfor 
land-owner or, if there are more than one, the land-owners jointly p a ~ m t o f l a n d  

and severally, shall be liable for the land-revenue for the time baing 'tienuc. 

assessed on the estate : 

Provided that- 

(@ the ?(State Government], * * may by notification declare 
that tt any estate a holding or its owner shall not be liable for my part 
of the iand-revenue for the time being assessed on the estate except 
that part which is payable in respect of the holding; and 

3(/4 when there are superior and inferior land-owners in the 
same estate, the Financial Con~nlissioller nny by rule, or by special - 
order in each case, determine whether the superior or inferior land- 
owners shall be liable for the land-revenue, or whether both shall be 
so liable and, if so, in what proportions. 

(2) A notification under proviso (a) to subsection ( I )  may 
have reference to any single estate or to any class of estate or estates 
generally in any local area. 

62. (1) The land-revenue for the time being assessed on the estate Further security 

orpayableinrespect ofaholdingshallbe the first chargeuponthe farPaPmtof 

rents, and produce thereof. land rcvcnue. 

(Z) Without the previous consent of the Collector, the rents, 

I .  Omitted by Haryana Act 24 of 1 986. 
2. Subsituled for the words "Local Govemn~mit'%y the Government of lndia 

(Adaptalion of Indian Lawsj Ordcr.1937. and tile adaptatiorl o f  Laws Order. 
1950 

3. The words 'kith the previous sancrion of the Golrcmor-Gmml in Council" 
wcre omitted by the Devolution Ac!. 1920 (38 of 1920). s. 2. 

4. For rules of Fjl~ancial Camiissionu under s. 61 st.t. na~iicatio~l No.76. Pwrjoh 
linrcrr~.. E~/r.u)t-dirtnr?: 1st March S 888. page 553. 
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Orders to 
regulate pdynierll 
of land revcn ue. 

Rules ofregulate 
collection, 
rmjssiorl llnd 
suspension of 
rand revenue. 

Costs recovcrabIe 
as part of arrears. 

C d  fied account 
to bc evidence as 
to amcar. 

Proccsscs for 
recocuy  of 
arrears. 

profits or produce of an estate or holding shall not be liable to be taken 
in execution of a decree or order of any Court until the land-revenue 
chargeable against therents, profits or produce, and any arrear of land- , 

revenue due in respect of the estate or holding, have been paid. 

63. (1) Notwithstanding an>.thing in any record-of-rights, the 
Financial Commissioner may fix the number and amount of the 
instalments, and the tinles, places and manner. by, at and in which 
land-revenue is to be paid. 

(2) Until the Financial Commissioner otherwise directs, land- 
Tevenue shall be payabIe by the instahents, at the times and places 
and in the marrner by, at and in which it is payable at the commencement 
of this Act. 

'64. (1) The Financial Corn~ssioner may make rules consistent 
with this Act to regulate the collection, remission and suspension of 
land-revenue, and may by these rules detcrrnined the circumstances 
and terms in and on which assigned land-revenue may be collected by 
the assignee. 

2 )  Where land-revenue due to an assignee is coltected by a 
Revenue-oficer, there shall be deducted from the sum collected such 
a percentage on account of the cost of collection as the Financial 
Commissioner may by rule in this behalf prescribe. 

(3) A suit for an amear of assigned land-revenue shall not be 
entertained unless there is annexed to the at the time of the 
presentation thereof a document under the hand of the collection 
specially authorizing the institution of the suit. 

6 5  The costs of any process issued under this Chapter shill 
be recoverable as part of the arrear of land-revenue in respect ofwhich 
the process was issued. 

66. A statement of account certified by a Revenue-officer shall 
be conclusive proof of the existance of an arrear of land-revenue, of 
its amount and of the person who is the defaulter. 

67. Subject to the other provisions of this Act, an akear. of 
land-revenue may be recovered by any one or more of the following 
pro cesses , name1 y : - 

I . h r ~ l  CS, sec isrrt~. 



(4 by service of writ of demand on the defaulter; 

0) by arrest and detention of his person; 

(c) by distress and sale of his movable property and 
uncut or ungathered crops; 

(d) by transfer of the holding in respect of which the 
arrear is due; 

kc) byattachmentoftheestateo~hoIdinginrespectof 
which the arrear is due, 

by annuhent of the assessment of that estate or 
holding; 

. . by sale of that estate or holding; 

f l  by proceedings against other immovable property 
of the defaulter. 

68. A writ of demand may be issued by a Revenue-officer on 
or after thc day following that on which an mear o f  land-rcvenue 
accrues. 

69. (1) At any time after an arrear of land-revenue has accrued a 
Revenue-o fficer may issue a warrant directing an officer named therein 
to arrest the defaulter and bring before the Revenue-officer. 

(2) When the defaulter is brought before the Revenue-officer 
the Revenue-officer may cause him to be taken before the Collector, 
or may keep him under personal rest~aint for a period not exceeding 
ten days and then, if the arrear is still unpaid, cause him to be taken 
before the Collector. , .:, 

(3) When the defaulter is  brought before the Collector, the 
Collector may issue an order to the officer in charge ofthe civil jail of 
the district, directing him to codme the defauIter in the jail for such 
period, not exceeding one month from the date of the order, as the  
Collector thinks fit.. 

(4) The process of arrest and detention shall not be executed 
against a defaulter whqis. a female, a minor, a lunatic or idiot. 

70. (1) At any time after an arrear of Iand-revenue has acmed,  
the movable property and uncut or ungathered crops of the defaulter 
may be destrained and sold'by order of a Revenue-officer. 

Writ ofdemand. 

Arra  and 
detention of 
defaulter. 

Distrcss and sale 
of mova blc 
properly and 
crops. 



(27) The distress and sale shalI be conducted, as nearly 
as may be, in accordance with the law for the time being in 
force for the attachment and sale of nlovable property under , 
the decree of a Revenue C u ~ t  constituted under the Punjab 1887 
Tenancy Act, 1887 : 

Provided tbat, in addition to the particulars exempted by 
that law from liability to sale, so much of the product: or ihe 
land of the defaulter as the Collector thinks necessary for seed- 
grain and for the subsistence, until the harvest next following, 
of the defaulter and his family, and of any cattle exempted by 
that law, shall be exenlpted kom sale under this section. 

71. (1) At any time after an anear of Imd-revenue has 
accrued on a holding the Collector may transfer the holding to 
any person being a land-owner ofthe estate inwhich this hoIding 
is situate andnot being a defaulter in respect ofhis own holding, 
an condition of his paying the arrkar before being put in 
possession of the holding, and on such further conditions as 
the Collector may see fit to prescribe. 

2 The transfer may, as the Collector thinks fit, be 
either tiIl the end of the agricultural year in which ihe defaulter 
pays t o  the transferee the amount of the arrear which the 
transferee paid before being put in posscssion of the holding, 
or for a term not exceeding fifteen years from the  
commencement of the agnculturd year next following the date 
of the transfer. 

(3) The Collector shall report to the Financial 
Commissioner any transfer made by him under this section, 
and the Financial  omm missioner may set aside the  eansfer or 
alter the condrtions thereof, or pass such other order as he thinks 
fit. 

(4) A transfer under this section shall not affect the 
joint and several liability of the land-owners of the estate in 
which it is enforced. 

(5) In respect of all rights and liabilities arising under 
this Act, the person to whom the holding is transferred shall, 
subjecl l o  (lit: corlllitiu~ls u f  r l ~ t :  I! ~ISFZL. ,  ~lancl in the same 
position as that in which the defaulter would ha~le stood if  the 
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holding had not been transferred. 

(6) When the transfer was for a term, the holding shall, on 
the expiration of the term, be restored by the Collecto~. to the defaulter 
free of any claim on the part of the Government or the transferee for 
any an-ea- of land-revenue or* rates and cesses due in respect thereof. 

72.{1)Atanytimeafleranmearofland-revenuehasacc~ed, Atrachmenlof 

the Collector may cause the estate or holding in the respect of which . or holding. 

the arrear is due to be attached and taken under his own manrtgment 
or that of an agent appointed by him for that purpose. 

2 'The Collector or the agent shall be bound by a11 the 
engagements which existed between the defaulter and his tenants, if 
any, and shall be entitled to manage the land and to receive all rents 
and profits accruing therefiorn to the exclusion of the defaulter until 
the arrear has been satisfied, or until t he  Collector restores the land to 
the default el.. 

(3) Allsurplusprofitsofthe~andattachedbeyondthecostof 
' attachment and managemmi and the amount necessary to meet the 

current d e m d  for land-revenue and rates and cesses shall be applied 
in discharge of the arrea~. 

(4) LstndshaUnotbeartachedforthesmearreaforaIonger 
term than five years from the cornencement of the agricultrual year 
next folIowing the date of attachment, but, if the arrear is sooner 
discharged, the land shall be released and the surplus receipts, if my, 
made over to the land-owner. 

73. ( I )  When an mear of land-revmue has been due for a longer Amulmcnt of 

period than one month, and the foregoing processes are not deemed a s s ~ ~ ~ ~ t  of 

su&cient for the recovery thereof, the Financial Co-ssioner may, mate ar holding. 

ill addition to or insiead of all or any of those processes, order the 
existing assessment of the estate or holding in respect of which the 
arrear is due to be annulled. 

2 )  The provisions of this section shall not be put in farce for 
the recovery of an arrear of land-revenue whch h a s  accrued on land- 

(n) while under attachment under the last 
foregoing section, or 

(h) while under the charge of the Court of Wards. 

(31 When the assessment of any land has been annulled, the 
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Collector may, with the previous sanction of the Financial 
Commissioner, either manage the land himself or through an agent, 
or let it in farm to any person willing to accept the farm, for such term 
and on such conditions as may be sanctioned by the Financial 
Comnlissioner : 

Provided that the term for which land mily be so managed or 
farmed shall not be longer than Mteen years from the commencement 
of the agricultural year next following the date of the annulment. 

(4) At some time before the expiration of that term the 
Collector shall determine the assessment to be paid in respect of the 
state or holding for the remamder of the te rm ofthe current assessment 
of the district or tahsil, and, when that assessment has been sanctioned 
by the Financial Commissioner, shall announce it to the laud-owner. 

(5) Theland-ownermaygivenoticetotheCo~Iectorofre~al 
to be liable for the assessment within thirty days from the date on 
whicn the assessment was announced to him 

(6) Ifnoticeisso~ven,theCollectormy,withtheprevious 
sanction of the Financid Commissioner, take the estate or holding 
under direct management or farm it for the remainder of the t a m  of 
the current assessment of the district or tahsil, or for any period within 
that term which the Financial Commissioner may fix. 

(7) When the assessment of a holding is annulled, the joint 
~~esponsibility of the  other land-owna of the estate for the land-revenue 
of that holding becoming due after the annulment shall be in abeyance 
until a new assessment takes effect. 

8 The Financial Commissioner may direct that any contract 
made by the defaulter, or by any person through w horn the defaulter 
claims with respect to any land comprised in an estate or holding of 
which the assessment has been annulled, shalI not be binding on the 
Collector or his agent 01- h e r  during the period for which the estate 
or holding remains under the management of the Collector or his agent 
or is let in f m .  

Proclanwiion af 74. ( I )  When my land is attached under section 72, or when the 
anachmen t or assessment of any land has been annulled under the last foregoing 
mulmmaof section, the Collector shall make proclamation thereof. 
ossessmcn& and 
co~lsequences of ( 2  No payment made by any person to the defaulter before 
lllc proddruation. the making of the proclamation on account of rent or m y  other asset 
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in anticipation of the usual time for the payment shall, without the 
special sanction of the Collector, be credited to that person or relieve 
him f?om liability to make the payment to the Collector or his agent or 
fanner. 

(3) No payment made after the making of the proclamation 
on account of rent or any other asset of the estate 01- holding to any 
person other thanthe Collector or his agent or farmer shal1 be ~redited 
to the person raking the payment or relieve him &om liability to 
make the payment to the Collector or his agent or famior. 

75. When an mear of land-revenue has accrued and the Sde  ofestate or 
foregoing processes are not deemed sufFicient for the recovery thereof, build&- 

the Collector with the previous sanction ofthe '[Commissioner], may, 
in addition to, or instead of, all or any of those processes, and subject 
to h e  provision hereinafter contained, sell the estate or holding in 
respect of which the arrear is due : 

Provided that land shall not be sold for the recovery of- 

(0) any arrear which has accruedwhile the landwas 
under the charge of the Court of Wards, or was so 
circumstanced that the Court of Wards might have 
exercised jurisdiction over it under the provisions 
of section 35 of the Punjab Laws Act, 1 872, clause 
(4, (b), (4 07 (4; or 

Ib) any arrearwhich hasaccnled while the landwas 
under arachment under section 72 of this Act; or 

(c) any mear which has accrued while the l q d  was 
he16 under direct management by the Collector or . 
in fm by my other person under section 73, after 
either an annulment of assessment or a refusal to be 
liable therefor. 

76. (1) Land sold under the last foregoing section shall be sold Effect of sale on 
fieeofdincumbrances;mdallgrantsandcontractspreviouslymde incumbrances. 

by any person other than the purchaser in respect of the land shall 
become void as against the purchaser at the sale. 

(2) Nothing in sub-section ( I )  shall affect- 

1. Substituted by Punjab PEI 45 of 1953, for thc words "Financial Corumissioncr". 
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Proccodings 
against other 
immovab1c 
propmy of 
dcrad~a. 

(rr) a tenant's right of occupancy, unless the right was 
created by the defaulter himself, or 

(b) anyieaseatafairrent,temporaryorperpetual,for 
the erection of a dwelling-house or manufactory or 
for a mine, garden, tank, canal place of workshop, 
or burial ground, so long as the land continues to be 
wed for the purpose specified in the lease, or 

(c) any incumbrance, grant, contract, or right of 
occupancy specialIy saved by order of the Financial 
Commissioner and proclaimed as hereinafi er 
provided. 

77. (1) ifthe arrear cannot be recovered by any ofthe processes 
hereinbefore provided, or if the l[Commissioner] considers the 
enforcement of any of those processes to be inexpedient, the Collector 
may, where the defaujter owns any other estate or holding, or any 
other immovable property, proceed under the provkions of this Act 
against that property as if it were the land in reyect of which the 
arrear is due : 

Provided that no interests save those of the defaulter. done sildl 
be so proceeded against, arid no incumhaaces created, grants made 
or contracts entered into by him in good faith shall h rendered invalid 
by reason only of his interests being proceeded against. 

(2) When the Collector determines to proceed under this 
section against immovable property other than the l a ~ d  in respect of 
which the arrear is due, he shall issue a proclamation prohibiting the 
transfer or charging of the property. 

(3) The Collector may at any time order in writing withdraw 
the proclamation, and it shall be deemed to be withQawn when either 
the n e a r  has been paid or the interests of the defauker in the property 
have been sold for the recovery of the arreaT. 

(4) Any private alienation of the property, or of my interest 
of the defaulter therein, whether by sale, gift, mortgage or othenvjse, 
made after the issue of the proclamation and befoie the withdrawal 
thereof shall be void 

(5) In  proceedi~lg agiii~lst property uader t$is section ~ltc 

I .  Subslilutcd by Punjab kt 45 of 1953. for Lhe words "Financial C~mmissionei' 
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ColIector shall followv, as nearly as the nature of the prope~ty will 
admit, the procedure prescribed for the enforcement ofprocess agamst 
land on which an arrear of land- revenue is due. 

78. (1)  Notwithstanding anything in section 66, when Rcmediesupcn to 

proceedings are taken under this Act for the recovery of airl arear, the person dcnfing 

person against whom the proceedings are taken may, if he denies his hisliabiiilyrOran 
mear. liability for the arrear or any part thereof and pays the same under 

protest made in writing at the time of payment and signed by him or 
his agent, institute a suit in a Civil Court for the recovery of the amount 
so paid. 

( 2  A suit under sub-section ( I )  must be instituted in a Court 
having jurisdiction in the place where the office of the ColIector of 
the district in which the mar or some part thereof accrued is situate. 

Procedure iirr Sales. 

79. (1) On the receipt of the sanction of the '[Commissioner] to ProcIwtion of 
the sale of any immoveable property, the Collector, shall issue a sale. 

proclamation of the intended sde, specifymg- 

(cl) thedate,timemdpJaceofrhesale; 

(b) thepropertytobesold,and,ifitisanestateholding, 
the land-revenue assessed thereon or payable in 
respect thereof, 

(c) if the  propelv is to be sold for the recovery of an 
arrear due in respect thereof, the incumbrances, 
grants contracts, and rights of occupancy, if any, 
specially saved by order of the Financial 
Commissioner under section 76, sub-section (21, 
clause (c) ; 

4 if the property is to be sold otherwise rhan hr the 
recovery of an arrear due in respect thereof any 
incumbrance, grant or contract to which the property 
is known to be liable; and 

e the amount for the recovery of which the sale is 
- ordered. 

I .  Subsdtutcd Tor the words "Financial Conlrnissioncr" by Punjab Act 26 of I95g 
2. Sub-scction (2) repealed by Pulljab Acl2 of 1905. 



Indemnity lo 
Rweaue-oWcer 
w i t h  r c s p ~ i  to 
contats of 
proclamation. 

Timeand 
cunduct of sale. 

Power to  post- 
pone salc. 

Sray of sic. 

3 The place of sale spccificd under clause (a) of sub-seaion 
( I )  must be either the office af the Collector or some place appointed 
by the Collector in this behalf and situate in or near the property to be 
sold. 

80. ARevenue-oficer shall not be answerable for any error, 
iis-statement or omission in any proclamation under the last foregoing 
section unless the same has been committed or made dishonestly. 

81. { I )  A copy ofthe proclamation sball be served on the defaulter 
and be posted in a conspicuous part of the ofice of the Tahsildar of 
the tahsil in which the property to  be sold is situate. 

2 After a copy of the proclamation has been served on the 
defaulter andposied h the office o f  the Tahsildar, a cupy thereof shall 
be posted in the ofice of ihe Collector. 

(3) The proclamation shall be Wher published in manner 
prescribed in scction 22 and in such other m e r  as the Coltector 
thinks expedient. 

82. (1) Thc sale shall not take place on a Sunday or other holiday, 
or till after the expiration oiat least thirty days from the date on which 
the copy of the procIamation was posted in the office of the Collector 

(2) Thes&shaIlbebypuMicauctionandshdbeconducted 
either by the ColIector in person or by a Revenue-officer specially 
appointed by him in this behalf. 

83. The Collector may fiom time to timc postponc the side. 

84. lfatmytimebeforethebiddingattheauctioniscompleted 
the defaulter- pays the arrears in respect o f  which the property bas 
been procIaimed far sale, together with Lhe costs incurred for the 
recovery thereof, to the office conducting the sale, or proves to the 
satisfaction of that 0fice-r that he has already paid the same either at 
the place and in the manner prescribed under section 63 or into the 
Government treasury, the sale shall be stayed. 

85. When the highest bid at the auction has been aceflairled 
the wrsan \\rho made that bid shall, on the requisition of the officer 
corlducting the salc, pay t o  that nficer a deposit of twenty-five per 
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centum on the amount of his bid, and shall, on payment thereof, be 
declared to be the pmchased subject to the provisions of  this Chapter 
within respect t o  the exercise of any right of pre-emption. 

86. If the person who made the highest bid fails to pay the Consequencesof 
deposit as required by the last foregoing section, the property shall failure to pay 

forthwith be put up again and sold, and all expenscs attending the first depOrir, 

sa!e, and the deficiency of price, if =y, which may happen on the 
resale, may be recovered from him by the Collector as if the same 
were an anear of land-revenue. . 

88. The full amount of the purchase-money shall be paid by Time for payment 

the purchaser before the close of the fifteenth day &om that on which ru'l. 

the purchaser was declared. 

89. In default of payment of thk fdl amount of the purchase- Procadurcin 
money w i t h  the p e r m  mentioned in the last foregoing section, the default of 

deposit referred to h section 85 or section 87, as the case may he, papaL 

shall, after &fraying the expenses of the sale; be forefeited to the 
Government and may, if the Collector, with the previous sanction of 
the Commissioner, so directs, be applied in reduction of the arrear 
and the property shall be resold, and the defaulting purchaser shall 
have no claim to the property or to any part of the sum for which it 
may subsequently be sold. 

90. Every sale ofimmovable property under this Chapter sldl Report of sale to 

be reported by the Collector to the Cormnissioner. Commissioner. 

91. (r) At any time within thirty days from the date of the sale, Application to set 

application may be made to the Commissioner to set aside the sale on asidcsalc. 

the ground of some material irregularity or mistake in publishing or 
conducting it. 

2 Butasaleshal~notbesetasideonthatgroundunlessthe 
applicant proves to the satisfaction OF the Commissioner that he has 
sustained subtantial injury by reason of the irregularity or mistake. 

92. (1) ARer the expiration of thirty days Eom the date of the Orda confirmiug 

sale, if such application as i s  mentioned in the last forgoing section or~cfiingas1de 

has not been made, or if such application has been made and rejected, salc. 

I .  Rcpcalcd by Punjab Act 3 of' 1905, Schedule. 
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the Commissioner shall make an order c a n h a g  the sale, and, if 
such application has k e n  made an allowed, the Commissioner shall 
mae an order setting aside the sale. 

(2) An order made under this section shall be final. 

93. Whenever the sale of any property is set aside, the 
purchaser shall be entitIed to receive back his purchase-money. 

94. A sale after a postponement u n d a  section 83 and a resale 
consequent o n  a purchaser's default section 92, shall be made after 
the issue of a fr-csh proclitmation in the manner hereinbefore prescribed 
for under section 89 or on the setting aside of a sale under the sale. 

95. ( I )  After a sale has been confirmed in manner aforesaid the 
Collector shall put the person declared to be the purchaser into 
possession of the property sold, and shall grant him a certzcafe to the 
effect that he has purchased that property- 

2 The certificate shall state whether or not the property was 
sold for the recovery of an mear due in respect thereof, and if it was 
so so Id, shaIl set forth the incumbrances, grants, contracts md rights 
of occupancy, if any, specified in the proclama~ion of the sale as 
specidly saved by order of the Financial Conrmissioner under section 
76, sub-section (3, cIause {c). 

(3) The certificate shdI be deemed to be a valid trasfer of 
the property but need not be registered as a conveyance. 

4 )  Any suit brought in any Court against the certified 
purchaser on the ground that the purchase was made on behatf of a 
person other than the certified purchaser shall be dismissed with costs. 

(5) Thece~-t~fiedpurchaserofmy immovablepropertyshalI 
be entitled to all rents and profits falling due in respect of the property 
after the date of the confirmation of the sale and be Iiabk for dl 
instalrnents of land-reveoue and rates and ccsses f i l ing due in respect 
thereof after that date. 

96. (1) When a saIe of immovable property ucder this Chapter 
h;ls bem confirmed, the PI-oceeds of the sale be applied in the first 
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place to the payment of my amears including costs incurred for the 
recovery thereof, due to the '[Government] korn the defaulter at the 
date of the confirmation of the sale, whether the arrears of lmd- 
revenue, or of sums recoverable as arrears of land-revenue, and the 
surplus, if any, shalI be paid to the person whose property has k e n  
sold, or, ifthe property sold was owned by more than one person, then 
to the owners either collectiveIy or accordiag to the amount of their 
recorded interests, as the Collector thinks fit. 

2 The surplus shall not, except under an order of a Court. 
be paid to any creditor of a person whose property has been sold. 

(3) If the proceeds of the sale fall short of such arrears as are 
referred to in sub-section ( I ) ,  the balance remaining due from the 
defaulter may be recovered from him by Further proceedings under 
this Chapter or by any other means authorized by law. 

Recovery of other. Demmtds by Reve~~ue-officers. 
97. When a willage-officer r e q u i ~ d  by 4ules under section Rscovw of 

28 to collect any land-revenue or s u m  recoverable as an arrear of land- certain 

revenue satisfies Revenue-officer that the revenue or sum has fallen B ~ u u g h  R C V ~ U C -  
o6cer instcad of 

due and has not been paid to him, the Revenue-officer my,  subject to 
any rules which the Financial Commissioner may nuke in this behalf, 
recover it as if it were an arrear of land-revenue. 

98. Zn addition to any sum ~ecoverable as arrears of land- Othersums 
- revenue under this Act or any other enactment for the time being in r~ovcrablc as 

force, the following sum may be so recovered, namely :- a r r a s  of land- 
revenue. 

(n) fees, fines, costs and other charges, including the 
village-officers' cess payable under this Act; 

) revenue due to the  Government on account of 
pasture or other natural products of land, or on 
account of mills, fisheries or natural products of  
water, or on account of other rights described in 
section 41 or section 42 in cases in which the revenue 
so due has not been included in the assessment of 
an estate, 

I Substiturd fer the word "rmwn" by the Adaptation of Lam Ordcr. 1950. 
2. For rnlcs ur~der section 97. scc nolificqtion No. 76. "Pwrjob Gazet~r  

E.~t~*rror-dism?- ". 1st Pviarcll. 1 863 p. 53. 
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~1 dividend payable to the Government on the 
cumulative redeemable preference shares 
subscribed by or on behalf of the 
Government ;] 

(cl fees payable to district boards or local boards 
under section 33 of the Punjab District Boards 20 of 

Act, 1883. for the use of or benefits derived 1883. 

from such works as are referred to in section 
20, clauses (i) and (j), of that Act; 

(I) sums leviable by dr under the authority of the 
Government as water-rates, or on account of 
the maintenance or management of canals, 
embankments or other irrigation works, not 
being sums recoverable as arrears of land- 
revenue under any enactment for the time 
being in force; and 

' [ (dd) a loan advanced by the State Government 
towards the cost o f  a house or site under a 
Government sponsored Housing Scheme 
together with interest chargeable thereon and 
costs, If any, incurred in making or recovering 
the same;] 

'((ddd) a loan advanced by the State Government to 
an industrial worker under a Government 
sponsored scheme for providing relief to 
industrial workers temporarily thrown out of 
employment due to hostilities with Pakistan, 
together with interest, if any, chargeable 
thereon and costs incurred in making or 
recovering such loan ;j 

J[(dd~I~g aloan advancedby thestate Govetnment \ 

sponsored scheme - 
1. hserlcdbyPunjabAct5oT1956. 
2. lusencd (w.e.E 3rd Januaiy, 1966) by Punjab Act 5 of 1966, section 4. 
3. h~sertcd by Havana Act Z 1 of 1977. 
4 lrlscrted (w.c.f 25th J u c  1 966). by Hatyatla Act 9 of 1967, scctiuri 2. 
Note.-No act, procccdjng or order, done, ta kcll or made by the Statc Govement 

or by any ufliccr ofthe StatcGovcnin~crli or by any olha authority, in respect 
afthe tceovery of any loall 1et"crrcd to it1 clausc (dddd) of s ~ t i o n  98 shall be 
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(i) to give cclief to persons who were uprooted born 
their homes, profession or trade due to the 
aggression committed by Pakistan in- September, 
1965; or 

(ii) to persons carrying on any profession or trade in 
any premises where such premises or the goods 
stocked therein suffered any damage due to arson 
or my other unla3)ful act during the anti Punjabi 
Suba agitation which took place in the month of 
March, I 966; or 

(iii) to  give refief to such class of persons, who are 
uprooted after the commencement of the Punjab 
Land Revenue (Haryana Amendment and 
Validation) Act, 1967, from their homes, profession 
or trade due to any war, aggression, internal 
disturbance or natural calalmity, as the State 
G o v m e n t  may in public interest specify in this 
behalf ; together with interest, if any, chargeable 
thereon and costs incurred -in advancing or 
recovering such loan ;] 

'[(e) a loan advanced by the State G o v m e n t  to a scholar 
under the national Loan Scholarships Scheme together 
with interest, if any, chargeable thereon andcosts incm~ed 
in making or recovering the same; 

fl a loan advanced by the Haryana Hwijan Kalyan Nigam 
to thenlembers of Scheduled Castes together with interest, 

- 

if any, chargeable thereon and costs incurred in making 
or recoveling the same; 

'[(g) loan advanced by the State Government to,- 
(i) a s tudmt under the H aryana Engineering Education 

Loan Rules; 
Note.-- (coutd.) 

itivalid or shall be deemed ever to havc become iovdlid byreasou only of thc 
fact that such acf proceeding or order was donc. taken or made, as the case 
maybe. on or afier tbe 25th day of June, 1966, and before the comcllcernent 
of 111is Act and every such act, proceeding or order shall be dcemed 10 havc 
been done, takcn or made undcr the corresponding provisions orthe priucipal 
Act, as amended by this Act. ibid seclion 3. 

1. Substituted by Haryana A d  45 of 1973 and hrthcr substituted by Hiiryana Act 
34 of 1974 and furtllm substiturd by Haryiu~a Act 20 of 1975 and further 
substituted by Haryana Act I0 of 1 980. 
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(ii) a member of a Scheduled Caste under the Rules for 
grant of loan for purchase of Evacuee land in Bet 
,and non-Bet areas; or 

{iii) a person under. the Rules for the grant of loans for 
repair of houses in urban areas; 

together with interest, ifany, chargeable thereon and costs incurred in 
advancing or recovering the s&e;] 

'[(lo cost of training recoverable by the State Government korn 
a trainee in an Industriat Training Institute or Centre under the 
Craftsman Training Scheme and the expenses incurred for i ts 
recovery;] 

'I() . a loan advanced to ex-servicemen individually or as 
members of co-operative societies from the defunct Special Fund for 
Reconstruction and Rehabilitation of Ex-senicemen and Haryana 
ArnaIgarnated Fund for the Welfare of Ex-senicemen, under various 
schemes or projects;] / 

0) sums payable by a person who is surety for the payment 
of any of the foregoing sums or of any other sum recoverable as an 
arrear of land revenue ;] 

2[fi) loss caused to the G o v m e n t  by its employee through 
misappropriation ;I 

3[(i) sums due from the former Chief Minister or Minister 
during the terms o f  their oftices except amount taken for house building 
or car advancd.] 

AppIication or 99. (1) The provisions of Chapter VI shall, with respect to any 
Chapter VI to sum mentioned or referred to in this Chapter, apply, so far as they can 

recovcrab'e be made applicable as if the sum were an arrear of land-revenue and 
under this 
Chaptcr. the person from whom, either as principal or as surety, it is due were 

a defaulter in respect of such an arreru: 'I 

2 Unless any such sum is declared by any enactment for the 
time being in force to be recoverable as if it were an m e a r  of land- 

1. Substiturcd by Harydna Act 45 of 1973 and further substituted by Havana Act 
39 of 1974 and M c r  substiluted by Haryana Act 20 of 1975 and finher 

' 

substitulcd by Haryana Act 10 of 1980. 
Z InsertedbyHaryana.4~14oI19S5. 
3. Added by Haryana Acr 9 o f  1 994. 
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revenue due in respect of the laid charged therewith, the provisions 
of section 77 shall apply under sub-section ( 1 )  to the recovery thereof. 

CHAPTER VIII 

'100. (1) The Financial Commissioner may make mIes as to Power of 
thenlannerinwhich theboundaries ofallorany estatesinanylocal Financial 
area are to be demarcated and as to the survey-marks to be erected Commissioner to 

make d e s  for 
within those estates. demarcation of 

2 )  Rules under this section may prescribe, among other boundariesand 
ercction of survey matters, the form of survey -marks and the material t o  be used in their 

construction. 

101. (1) A Revenue-officer m y ,  for the purpose of framing Porvmof 
any record or making any assessment under this Act, or on the Revamc-ofificers 

application of any person interested define the limits of any estate, or to d c h c  
bomdaries. of any holding, field or other portion of an estate, and may, for the 

purpose of indicating those limits, require survey-marks to be erected 
or repaired. 

(2) In defining the limits of any .land under subsection ( I )  
the Revenue-officer-may cause survey-marks to be erected on any 
boundary already determined by, or by order of, my Court, Revenue- 
officer or Forest Settlement-officer, or restore any survey-mark already 
set up by, or by order of any, Court or any such officer. . i 

~101-A(1) Whenanytwoormoreestatesaresubjecttoriver ~owcrtof ix  
actionandthelimitsofanysuchestatesarebyany1aw,custom,decree b~t~-~mies 

or order applicable thereto, liable to vary according as variations may bc"Yeen"'vcraiu 
&at=. fiom time to time occur in the course or action of such river, the 

[State Government] ma9 * * * order a penmment boundary line to 

1. For rules under section LOO, see Notification No. 76, "Putzjab Gazerre 
fitraordinn~", 1st March, 1988, page 57. 

2. Section 1 0 1 -A to 10 1 -F were added by the Punjab Rivcrain Boundaries Act, 
1899 (1 of 1899), section 2. 

3. Substimted for h e  words 'Local Government' by the Government of hdia  
(Adaptation of Indian Laws) Order, 1937, and the Adaptation of Laws Order, 
1950. 

4. The words "in its discretion" were omitted by the Government of Jndia 
(Adap~ation of Indian Laws) Order, 1937. 
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be &xed between any such estates or such portion thereof as are liable 
to river action. 

2 Upon an order being made under sub-section ( I )  the 
Collector shall fix a boundary fine between such estates or portions of 
such estates accordingly, and shall demarcate the same, in accordance 
with the mles (if any) made under section 100 and the provisions of 

. , . , section 10 1. . .. 

(3) Every such boundary line shall be fixed with due regaid 
to the history ofthe estates and the interests ofthe persons respectively 
owing them or possessing r ights therein, in such &er as may be 
just and equitable in the circumstances of each case. 

(4) No such boundary Iine shall be deemed to have been 
parmanently fixed until it has been approved .by the Financial 

. . .. 9 Commissioner. . , s:: 
- ,!I !:: 

Effect of fixing a 101-B. ( I )  Every boundary ling< fixed in accorance with the 
boundary provisions of section 1 01 -A shall, notwithstanding any law or custom, 
between or any decree or order of any court of law, to the countrary, be fixed 
estates. 

and constant boundary between the estates affected thereby, and the 
proprietary and all other rights in every holding, field or other portion 
of an estate situate on each side of the boundary line so k e d ,  shall, 
subject to the following proviso, vest in the land-o-men of the estate 
which lies on that side of the boundary Iine on which such holding, 
field or other portion of an estate is situate : 

Proviso. Provided that, if by the operation of thls section the proprietary 
or any other rights in any land which at the time a boundary line is 
k e d  is under cultivation, or reasonably fit for cu1ti~ation~~B~: yields 
any produce of substantial value, would be transferred Bdrri thedad- 
owners and other right-holders of anyone estate to-the laha-bwners of 
any other estate, the Collector shall, by written order, direct that the 
rights in such land shall, subject to the pr,ovisioion of scctitjn' 101-C 
and section 101 -D not be so transferred unless and until'the land, in 
respect of which any such order is made, ceases be re8s'hably fit 
for cultivation, or to yield any'ir,idbce of s ubstantial :yalue, and upon 
any such order being made, the tr&ifei of thkrights-h,s&h land shall 
be suspended accordingly : . ... ;:J.# ,.. . . - . .  :: . 

Provided further that when ahy portion of rfi:i;$hd'specified in - . . lo : .  . 
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any such order ceases to be reasonably fit for cultivation or to yield 
any produce of substantial value, the order shall, when the Collector 
in writing so directs, cease to operate as to that portion. 

(2) The decision of the Collector as to whether for the 
purposes of the proviso to sub-section (1) of this section, any land is 
or is not reasonably fit for cultivation, or does or does not yield any 
produce of substantial value shall be final. 

101 -C. ( I )  When any order has been made under the proviso to Application for 
subsection(I) ofsection 101-B, theland-ownets(oranyofthem) in immediate 

transfer ofrighls whom, but for such order, the rights in the land specified therein, 
mavodunda 

would vest, may apply in writing, to the Collector to forthwith transfer lhc proviso to 
the rights, the transfer of which has been suspended by such order, sub-section 1 of 
upon payment of compensation for the same. section 101-B 

. .. , , upon paymmt of 

(2) When. an application under subsection (1) is made, the 
Collector shall - , 

(a). ' f i x  a day for the hearing of the application; 

@) cause notice of the application, and of the day fixed 
for the hearing thereof to be served on, or 
proclaimed for the information of, all persons 
recorded as having rights in the land specified in 

.. . the order made under the proviso to subsection (l) 
of section 10 1 -B, and all other pasons interested 
or claiming to be interested therein, 

(c) upan -$e day so fixed hearing, or any day to which 
, ,  . - 

, the hearing may be adjourned, inquire into the rights 
' 

: : .  . in the land and award compensation in respect of 
' .  ; . r  

. -  allrights, foundestablishedtherein, to thepersons 
-severally entitled thereto; 

(n) inform the applicant of the aggregate amount of 
compensation so awarded and require him to deposit 
the amount with the Collector on or before a day to 
be fixed by him in that behalf: 

compens~tion, 
and procedure 
dmcupon. 
Award of 
compeusation 
and 
nrtingaihent 
of rights thereby 

Provided that, notwithstanding anything in this seb- 
section contained, it shall be la~vful for the Collector, 

... in his discretion and at any time before an award of 
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Order under 
proviso to sub- 
scction (I)  of 
scclioo 101-3 to 
cwsc lo apply to 
ri.gh1.s voluntarily 
transferred to a 
landowner oflhe 
estate to which 
Imd is 
lransfared by 
6 - g  boundary. 

compensation thereon has --been made, to 
reject any application made under sub-- 
section ( I ) .  . , 

(3) In awarding compensation under ! A , . 1 :  sub-section,$?), 
the Cdector shall be guided by the provisions ofsection 23 A,, 
and section 24 of the Land Acquisition Act, 1 894; so far as the I of 
same may be applicable to the circumstances of the case. 1 894. 

(4) upan the meenth day of May next after thehwhoIe 
amount of compensation so awarded has been deposited with 
the Collector, the order made under the proviso to sub-section 
( I )  of section 101-B, shall cease to operate; :and the rights 
specified tberein shall be transferred and vest :in the manner 
prescribed in sub-section ( I )  of section 10 1 -B, notwithstanding 
anything in the proviso thereof contained, and the CoIIectror 
shall proceed to tender the compensation to -  the persons 
severally entitled to receive the same under his award, If any 
such person shall refuse to accept the sum so awarded and 
tendered to h i  it shall be placed to his credit in the public 
beasury. 

(5) When any order made under the proviso to sub- 
section ( I )  of section 10 1 -B, shall, under the provisions of sub- 
section (4) of t h i s  section, cease to operate and determine, all 
rights reserved to any person by such order shall be 
extinguished. 

101-D. When any person possessing any rights in any 
land, in regard to the rights in which an order has been made 
under- the proviso to sub-section ( I )  of section 101-B, 
voluntarily transfers such rights to any land-owner of the estate 
in the land-owners of which, but for such order, such rights 
would vest under the operation of sub-section (1) of section 
101-B, the rights so transferred shall forthwith cease to be 
subject to such order. 

Rights bans fmred 101-E. In everyciseinwhich, bytheoperationofsection 
tobeIiabletoall 101-BorsectionZOl-Corsection101-D,proprietaryorother 
'lie of rights in land are transferred from the land-owners and other 
tenurcaf estate lo 
which the transfer right-holders of any one estate to the land-owners of any other 
is made. estate, such rights shall be subject to all the incidents oftenure 
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I '  

and liabilities which, under any law or custom for the time being in 
. force, apply to the rights of the land owners of the estate to which 

such rights are so transferred. 
: :. 1: , -  

101-F. Forthepurposesofsections 101-A, 101-Band 101-C, 
respectively, the expression "Collector" shall be'deemed to include 
any Revenue-officer appointed by the ' [State Government] to perfom 

: ' aI~,b;r anjr of the  hnctions of a Collector under any of the provisions 
thereof] 

102. Subject to 'any rules which the Financial Commissioner 
may make in this behalf, survey-marks shall be erected &d. kept in 
repair by or at the cast of the persons interested in the land for the 
indication of the limits of which they are required : 

0 '  

Provided that the '[State Government] may in any case direct 
that the cost of erection shall be borne bytlii'Government or be paid 
out of the proceeds of the village-officers' cess. 

103. ( I )  If the persons interested L the 'land fail to erect or 
repair a survey-mark within thrty days fiorn the date of their being 
required by a Relrenue-officer to do so, the Revenue-officer may cause 
it to be erected or repaired. 

(2) Where the Revenue-officer causes a survey-mark to be 
erected or repaired, he shall, subject to any rules or directions under 
the last foregoing section, apportion the cost among the persons 
interested in the land in such manner as he deer& just, and certify the 
same to the Collector. 

: .  (3) The Collector may recover the cost as if it were an arrear 
qf land-revenue. 

104. Any Revenue-oficer, and any person acting under the 
orders of a Revenue-officer, may, in the discharge of any duty under 
this Act, enter upon and survey land and erect survey-marks thereon 
and demarcate the boundaries thereof, and do all other acts necessary 
for the proper performance of that duty. 

Mmhg of lhe  
expression 
" coIlector " in 
sections 10 I -A, 
101-B and 101-C. 

Cost of crcction 
and repair of 
sorveymarks. 

Recovery of cost 
incurred bythe 
Government. 

Power of 
Revenum5cas 
to enter on and 
for purposes' of 
survey and ' 
demarcation. 

1. Substituted for the words "Provincial Govement" by the Adaptation of Laws 
Ordcr, 1950. 
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Survcys for 
purpos€s of 
preparation of 
records. 

Provision oiflag- 
holders aud 
chairman f i r  
lhosc SUNeyS. 

Professional 
-m. 

Penalty for 
da truction, 
injury or rernoval 
of survey marks. 

. i' 

105. (1) When any land is being surveyed in pursuance of rules 
under section 46, clause (c), any Revenue-officer directing the survey 
may, by notice or proclamation, require all persons having rights or 
interests in the land to indicate, within a specified time, by temporary 
marks of a kind to be descriied in the notice ar praclamation, the 
limits of those rights or interests. 

(2) If a person to whom the notice or proclamation is addressed 
fails to comply with the requisition, he shall be liable at the discretion 
of the Revenue-officer to h e  which m y  exrend to  ten rupees. 

106. ( I )  For the purposes of the survey of any land in pursuance 
of i l e s  under section 46, clause (c), the land-owners shall be bound 
to provide fit persons to act s flagholders and chairmen. 

(2) If the land-owners fail to provide such persons or to 
provide them in sufficient number, such other persons as a Revenue- 
officer considers necessary may be employed and the cost of qloyEng 
them recovered from the land-owners as if it were an anear pf land- 
revenue. 

107. (1) If it is necessary to make a survey by other agericy than 
that of ~evenue-oacers or village-officers, the '[State Government] 
may publish a notification stating- 

(a) the local area to be surveyed and the nature of the 
survey, 

(b) the names or official designation of the oficers by 
whom the survey is to be made; and 

) the kind of survey-marks t o  be erected by those, 
officers. 

(2) From the date of the notgcation the officers specified 
therein, and the persons acting under their orders, shall have for the 
purposes of the survey the powers conferred on Revenueofficers by 
section 104. 

108. (1) If any person wilfully destroys or injures or without 
lawhl authority removes a survey mark Iawhlly erected, he may be 
ordered by a Revenue-officer to pay such h e  not exceeding fifty , 

1. Substituted for the wards "Provincial Govemmcn~" by tkc Adaptation of Laws . 

Order. 1950.. . - .! . . . .. , ,,- 



1887 : Pb. Act 171 LAND R E V I ~ U I : .  143 

rupees for each mark so destroyed, injured or removed as may, in the 
opinion of the Revenue-officer, be necessary to defray the expenses 
of restoring the same and of rewarding the person, if any, who gave 
information of the destruction, injury or removal. 

(2) 'The imposition of a fine under this section shall not bar a 
prosecution under section 434 of the indian Penal Code. 

f 09. Every village-officer of an estate shall be legally bound to Kcport of 
furnish _a Revenue-officer with information respecting the destruction d~h-~ct ion 

or removal'o f, or any injury done to, any survey-mark lawfully erected rmoval or in& 
to survcymarks. 

in the estate. 

CHAPTER IX 

11 0. ( I )  Apartit ion of land, either under this Chapter or otherwise, 
shall not, without the express consent of the Financial Commissioner, 
affect the jomt liability of the land or of the land-owners thereof for 
the revenue payable in respect of the land, or operate to create a new 
estate, and if any conditions are attached to that consent, those 
conditions s h d  be binding on the parties to the partition. 

(2) ' A partition of a tenancy shall not without the express 
consent of the landlord, affect the joint liability ofthe co-shares therein 
for the payment of the rent thereof. 

111. Any joint owner of land; or any joint tenant of a tenancy 
in which a right of occupancy subsists, may apply to a Revenue-officer 
for partition of his share in the land or tenancy, as the case may 
be, if- 

(a) atthedateoftheappljcationtheshareisrecorded 
under Chapter IV as belonging to him; or 

(3) his right to the share has been established by a decree 
which is still subsisting at that date; or 

Effect oP 
partitions of 
cstatcs aud 
tenancia on joint 
liability Tor 
revenuc and rent. 

Application for 
partition. 

(c) a written acknawledgen~ent of that right has been 
executed by all persons interested in the admission 
or denial thereof. 



Resrriciions and 
lin~ ivadons on 
parlilinn 

MI] R E V ~ U E  11887 : Pb. Act 17 

112. Notwithstanding anything in the last foregoing section- 

( I )  places of worship and burial grounds held in common 
before partition shall continue to be so heId after partition, 
unless the parties otherwise agree among themselves and 
record their agreement and file it with the Revenue-officer; 

(n) anymbankment,watercourse,weBortank,andany 
laud on which the supply ofwater to any such work 
may depend ; 

@) any grazing ground ; and 

(c) any land which is occupied as the site of a town or 
village and is assessed to land revenue, may be 
refused if in the opinion of the revenueofficer, the 
partition of such property is likely to cause 
inconvenience to the co-sharers, or other persons 
directly or indirectly interested therein, or to 
diminish the utility thereof to those persons; 

(3) the fact that a partition on the appIication of a joint owner 
of land would render necessary the severance into two or 
more parts of the land comprised in the tenancy of a tenant 
having a right of occupancy may, unless the tenant assents 
to the severance, be a suficient reason for the disallowance 
of the partition in so far as it would affect that tenancy, 

\ 

and 

(4) --'the fact that the landlord objects to the partition of a 
tenancy may be sufficient reason for the absolute 
disallowance of the partition thereof. 

Notice of 113. The Revenue-officer, on receiving the application under 
for section I 1 1, shall, if it is in order and not open to objection on the face 

partition. of it, fix a day for the hearing thereof, and- 

(n) cause notice of the application and of the day so fixed to 
be served-on such of the recorded co-sharers as have not 
joined in the application, and, if the share of which partition 
is applied f& is a share in a tenancy, on the landlord also; 
and 
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(21) if he thinks fit, cause the notice to be served on or 
pr.oclaimed for the information of, any other persons 
whom -he may deem to be directly or indirectly 
interested in the application. 

114. On the day fixed for the hearing, or on any day to 
which the heiring may be adjourned, the Revenue-officer shall 
ascertain whether any of the other co-sharers desire 1 be partition 
of their shares also, and, if any of them so desire, he shall add 

. , 

them as applicants for partition. 

115. &er examining such of the co-sharers and other 
persons as may be present on that day, the Revenue-officer may, 
if he is of opinion that there is good and suficient cause why 
partition shouldbe absolutely disallowed, r e h e  the application, 
recoiding the grounds of his refusal. 

116. I f  the Revenue-officer does not ref-use the 
application under the last foregoing section, he shall ascertain 
the question, if any, in dispute between any of the persons 
interested distinguishing between- 

(4 questions as to title in the property ofwhich 
partition is sought; and 

) questions as ro the property to be divided, or 
the mode of making the partition. 

117. (1) Whenthereisaquestionastotitleinmyof 
the property of which partition is sought, the Revenue-officer 
may decline ,to grant the application for partition until the 
question has been determined by a competent Court, or he may 
himself proceed to determine the question as though he were 
such a Court. 

2 )  Where the Revenue-officer himself proceeds to 
determine the question, the following rules shall apply, 
namely :-- 

Addition af 
parties to 
application. 

Procedure on 
admission of 
application. 

..., 

Disposal o f  
qumions as to 
title in property 
to be divided. 

(a) If the question is one over which a Revenue Court 
i6of  . has jurisdiction, the Revenue-officer shall proceed 
1887. 

as a ~evenue Court under the provisions of the 
Punjab Tenancy Act, 1887. 
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(3) If the question is one over which a Civil Court has 
jurisdiction, the procedure of the Revenue-officer 
shall be that applicable to the trial of an original 

of 
suit by a Civil Court and he shall record a judgement , 90s 
and decree containing the particulars required by 
the Code of Civil Procedure t~ be specified therein. 

(c) An appeal shall lie from the decree of the Revenue- 
officer under clause (b) as though that decree were 
a decree of a '[Subordinate Judge] in an original 
suit. 

(d) Upon such an appeal being"made, the 2[District 
Court] or '[IHigh Court], as. the case may be, may 
issue an injunction to the Revenue-officer requiring 
him to stay proceedings pending the disposal of 
the appeal. 

I 

(e) From the appellate decree 'of a '[District Court] 
upon such an appeal, a further appeal shall lie to 
the l[High Court] if such a further appeal is allowed 
by the law for the time being in force. 

Disposal of other 118. (1) When there is a question as to the property to be 
q u d o n s .  divided, or the mode of making a partition the Revenue-officer 

s h d ,  after, such inquiry as he deems necessary, record an order 
stating his decision on the question and his reasons for the 
decision. . . 

(2) An appeal may be preferred * -* * from an order 
under subsection ( I )  within fifteen days Eom the date thereof, 
and, when such an appeal is preferred,and the institution thereof 
has been certified to the ~evenue-officer by the S[authority to 
whom the appeal has been preferred] the Reven~e-officer shall 
stay proceedings pending the disposal of the appeaI. 

1. Substituted for 'Dislrid Judge' by the Punjab Courts Act, 191 8 (6 of 19181, 
section 49. . .. ..?. 

2. Substituted for "Divisional Court" by thc Punjab Couris Act, 19 18, section 49. 
3. Substiluted for tbe words "Chief Courl" by Act 18 of 1 91 9. . 

4. The words 'Yo the Commissioner" were repealed by Ihc Dcccntralization Act 
(40f 1914). ., . 

5. Substilutdfortheword"Commissioner~I.byihid. 
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(3) If an applicant for partition is dissatisfied with an original 
or appellate order under this section, and applies for permission to 
withdraw €rom the proceedings in so far as they relate to the partition 
of his shares, he shall be permitted to withdraw therefrom on such 
twms as the Revenue-oficer thinks fit. 

(4) When an applicant withdraw under the last foregoing s u b  
section, the Revenue-oficer may, where the other applicants if any 
desire the continuance of the proceedings, continue them in so far as 
they relate to the partition of the shares of those other applicants. 

119. When any such prpperty as is referred to in section 1 12, 
clause (Z), is excluded from padtion, the Revenue-officer may 
determini: the extent bd'manner to and in which the co-sharers and 
other persons interested therein may make use thereof, and the 
proportion in which expenditure incurred thereon and pro* derived 
therefrom, respectively, are to be borne by and divided among those 
persons or any of them 

120: ( I )  The amout ofrevenue to be paid m respect of each of 
the holdings into which land has been divided on a partition, and the 
amount ofrent to be paid in respect ofeach of the pofiions into which 
a tenanq has been so divided, shall be determined by the Revenue- 
oficer making the partition. 

2 The determination ofthe Revenue-officer, as to the revenue 
to be paid in respect of each holding, shalI, where the estate in which 
the holding is situate is subject to a fixed assasment, be deemed to be 
an order under section 56, subsection ( I ) .  

(3) Where new estate have been created at a partition and the 
land-revenue has been fiadulently or erroneously dismiuted among 
them, the '[State Government] may, within twelve years fromthe t ime  
of discovery of the fraud or error, order a new distribution of the land- 
revenue among the several estates on an estimate ofthe assets of each 
estate at the time of the partition t o  be made conformably to the best 
evidence and information procurabIe respecting the same. 
# 

12 2 .  When a partition is completed, the Revenue-officer shall 
cause an instrument ofpartition to be prepared, and the date on which 

. I .  . Substituted for the words "Local ~o;cmment" by thc Govcrnrucr~~ or India 
(Adaptation of I~ldian Laws) Ordcr. 1937. and the Adaptatiou of Laws Order. 
1950. 

AhinisIration of 
property 
exclndad fiom 
partition. - 

Distribution of 
revenue and rent 
after partition. 

iostnunent of 
partition. 
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Delivcry of 
possession of 
property alIotted, 
on portition. 

Power to make 
rules as to costs 
of partitions. 

RBdisWibution of 
land according to 
custom. 

Revcuue-officers 
empowered to act 
undcr tb is  
aapcu.  

Powcr to rcfcr to 
arbitration. 

the partition is to take effect to be &coided therein. 

122. An owner oc:tenarit tb :whom any land 01- portion of a 
tenancy, as the case!inay be, is allottedin proceedings for partition 
s h d  be entitled to p~ssession thereof =:against the other parties to 
the proceedings -ahd their legal representatives, and a Revenue-officer 
shall, on application made to him for the purpose by any such owner 
or tenant at any time,withh three years from +e date recorded in the 

.*._. 
instrument of partitipn under the last foregohi s&ti&,'iive';ffect to 
that instmment so far as it concerns the applicant as if it were a decree 
for 'immovab1e property. 

123. (1) In any case in which a partition has been made without 
the intervention of a Revenue-officer, any party tbereto may apply to 
a Revenue-officer for an order afhning the partition. 

(2) On receiving the application, the Revenue-officer shall 
inquire into the case, and, if he finds that the partition has in fact been 
made, he may make an order affirming it md proceed under sections 
1 19, 1 20, 12 1 and 122, or any of those sections, as circumstances may 
require, in the same manner as if the partition had been made on an 
application to himself under this Chapter. 

124. The Financial Commissioner may make rules for 
determining the costs of partitions under this Chapter and the mode 
in which such costs are to be apportioned. 

- ,  

125. When by established custom any land in an estate is 
subject to periodical redistribution a Revenue-officer m y ,  on the 
application of any of the land-owners, enforce the redistribution 
according to tbe custom, and for this purpose may exercise all or any 
of the powers of a Revenue-officer in proceedings for partition. 

12d The Revenue-officer by whom proceedings may be taken 
under this Chapter shall be a Revenue-officer of a class not below that 
of Assistant Collector of the '[second grade]. 

CHAPTER X 

127. (1) Any Revenue-oficer may, with the consent of the 
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parties refer to arbitration any dispute arising before him in any matter 
under this Act. 

2 '  A Collector or any Assistant Collector of the first grade 
may, without the consent ofthe parties, refer to arbitration any dispute 
before him with respect t o r  

(a) any matterofwhichmentry istobemadeinany 
record or register under Chapter JY ; 

(b) any matter relating to the distribution of 'an 
assessment under section 56; 

(c) the l ~ k '  of any estate or of any holding, field or 
other $&ion of estate; or 

! a J :  - 

(dj thepropertytobedividedatapartitionorthemode 
of making a partition. 

, ' I  ; ..' 

128. (1') In re f&g a dispute to arbitration a Revenue-officer 
shall make an order ofreference, and spec@ therein the precise matter 
submitted to arbitration, the number of arbitrators which each party to  
the dispute is to nominate, the period within which arbitrators are to 
be nominated, and the period within which the award is to be delivered. 

(2) The number of arbitrators wbich each patty may nominate 
must be the same and must not exceed two. 

(3) If from any cause arbitrators are not nominated, or an 
award i s  not delivereh, within the period iixed therefor in the order of 
reference, the Revenue-oficzr may from time to time enlarge that 

, . 

period, or may cancel the order of reference. 
129. (1) Whm an order of reference has been made, the parties 

may each nominate' the number of arbitrators specified in the order, 
and the Revenue-officer shall nominate one other arbitrator. ' 

(2) The Revenue-officer may, for reasons to be recorded by 
hm, make ao ordef~isallo~~ing any nomination made by either party 
and requiring the party to make another nomination within a time to 
be speczed in the order., 

(3) An order under the last foregoing subsection shall be 
final. 

1 ,  

130. I f  an arbitrator nominated by a party dies, desires to be 
discharged or r e b e s  cr becomes incapable to act, the party may 
nominate another person h his stead. 

Order of 
reference and 
contents thereof 

Nomination of 
arbibators. 

Substitution of 
arbitrators by 
pdcs. 
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Nomination and 131. In any of the foliowing cases; namely,- 
Substitution o r  
arbitridtors by (a) if either of the parties fails to nominate an arbitrator under 
Revenu eaffic ers . subsection (1) of section 129 within the period fixed in 

the order of reference; or 

@) if the nomination of an arbitrator has been disallowkd 
under subsection (2) of section 129, and another arbiwator 
is not nominated within the time specified in the order 
under that subsection or, having been so nominated, his 
nomination is also disallowed; or . 

(c) if a party entitled to nominate an arbitrator in the place of 
another arbitrator under section 130 fails to nominate him 
within one week from the date of the communication to 
him of a notice requiring him to make the nomination; or 

(il) if an arbitrator nominated by the Revenue-officer dies, 
desires to be discharged or refuses or .becomes incapable 
to act; - ' 

the Revenue-officer m y  nominate a person & arbitrator. 

Prmas for 
appwrance 
belarc 
arbilrators. 

132. (1) The Revenue-officer shall, on the application of the 
arbitrators, issue the same processes to the parties and wimesses whom 
the arbitrators desire to examine as he may issue in any proceeding 
under this Act before himself 

(2) Any such party or witness shall be bound to appear before 
the arbitrators in obedience to a process issued under subsection (1) 
either in person or by agent, as the arbitrators may require. 

(3) ' The person attending iq obedience to the process shall be 
bound to state the truth upon any matter respecting which he is 
examined or makes statements, and to produce such documents and 
other things relating to any such matter as may be specified in the 
process. 

Award of 133. (1) The arbitrators shall make an award in writing under 
arbitraiorsand their bands concerning the matters referred to them for arbitration, 
presentation and state therein their reasons therefor, and any arbitrator dissenting 
thereof 

from the award made by a majority of the arbitrators shall state the 
grounds of his dissent. 
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(2) The arbitrators shall present the award to the 
Revenue-officer in person unless that oEcer permits them to 
present it by agent. 

134. (1) When the award has been received, the Revenue- 
officer shall, if the parties are present, consider forthwith any 
objections which they may have to make thereto, and, if they 
are not present fix a date for the co~sideration thereof. 

(2) Where a date has been k e d  for the consideration 
of an award, the Revenue-officer shall on that date, or on any 
subsequent date to which an adjournment may be made, hear 
any objections which the parties may have to make to the award. 

(3) The Revenue-officer may also, if he thinks fit, 
question the arbitrators as to the grounds of their award. 

135. (1) The Revenue-officer may accept, modify or reject 
the award, recording his Teasons for doing so in his decision, 
respecting the dispute which was referred to arbitration. 

(2) An appeal shall Iie from the decision as if arbitrators 
had not been appointed. 

CHAPTER XI 

SPECIAL JURISDICTION WUH RESPECT TO LAND 

136. ( I )  The '[State Government] may by order published 
in the official Gazette, invest any Revenue-officer making or 
specially revising records-of-rights in any local area in pursuance 
of a notification under section 32 or making a general re- 
assessment of lard-revenue in any local area in pursuance of a 
notification under section 49 l[or any Revenue-officer in a 
Colony], or any Revenue-officer to whose control that o£Ficer . 

1s  or . 
1x84. 1s subject, with all or any of the powe1.s of any Court Constituted 

under the 3Punjab Courts Act, t884, for the purpose of trying 
all or any specified classes of suits or appeds relating to land 
arising in the local area. 

Prvccdure on 
presentation of 
award 

Effcct of award. 

Power to invest 
officers, making 
rclcords-of-rights 
or general re- 
asscssmcnt with 
powcrs of Civil 
Courts. 

1. Substilutcd Tor the words "Provincial Government" bythe Adaptation of Laws 
Order, 1950. 

2. Inserted by Ibe Cotonization ofGovmment h d s  (Punjab) Acl1912 ( Punjab 
Act 5 of  1912), "S. 8". 

3. Sec uow the Punjab Couns Act, 191 8 (Purljab Acl6 or 19 1 8). 
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2 )  The '[State Government] may cancel an order'' 
under sub-section (1) wholly or in part. 

(3) While an order or any part of an order under that. 
sub-section continues in force, the powers conferred thereby 
shalI be exercised by the officers invested therewith and not 
otherwise. 

4 Any cases pending before that officer under the 
order or a subsisting part ofthe order at the  time of cancellation 
thereof may be disposed of by him as if the order or that part of 
it continued in force, unless the '[State Government] directs, 
as it is hereby empowered to do, that those cases shall be 
bansferred for disposalt~ the Courts by which they wouldhave 
been disposed of if the order had not been published 

Conlrol o v a  137, (2) The '[State Govemmknt] may by notification 
suchoficersand direct that the provisions ofthis Act with respect to the 
appca'sfiom;md superintendence and control over Revenue-o fficers shall, 
revision of their 
dmccsand . 

subject to any moddication of these provisions which the '[State 
orders. Government] th& fit, apply to any Revenue-officer, except 

the Financial Commissioner, who has been invested with the 
powers of a Civil Court ofany ofthe classes specified in clauses 
(a), (b), (c) and (dl, of section 17 of the *Punjab Courts Act, 
1 8 84, and that appeals shall lie kom his decrees and orders to, 
and his decrees and orders be subject to revision by, a Revenue- 
officer invested under the last foregoing sect ion with the powers 
of a Court which would be competent under !be Tunjab Courts 
Act, 1884, to hear appeals from, or revise, ,such decrees and 
orders if they had been made by a Court witb the. powers of 
which the Revenue-officer who made them has been invested 

, - 

(2) h the absence of a$ such notification a Revenue- 
officer invested underthe last foregoing section with the 
powers of any such Civil Court as aforesaid shall, with respect 
to the exercise of those powers, be deemed to be such a Civil 
Court for the purposes of the Punjab Courts Act, 1 884. 

1. SubBtutcd fbr thewords 'Trovincial Government" by t l ~ c  Adaptation of Laws 
Order, 1950. 

2. See now fie Punjab Courts Act, 1 918 (Punjab Act 6 of 1918). 
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CHAPTER X I  

Revenue Deposits. 

138. ( J )  In either of the foIlowing cases, namely :-- 

(0) when a headman or other kand-owner, or an assignee 
of land-revenue, to whom any sum other than rent 
is payable on account of a liability under this Act, 
rehses to receive the sum from, or to grant a receipt 
therefor to, the person by whom it is payable; 

fi) whenthepersonbywhomanysuchsumispayab)e 
is in doubt as to the headman or other land-ownel; 
or the assignee of land revenue, entitled to receive 
it; 

1 
that a person m y  apply to'a Revmne-officm for leave to deposit the 
sum in his ofice, and the Revenue-officer shdI receive the deposit if, 
after examining the applicant, he is satisfied that there is sufficient 
ground for the application, .and if the applicant pays the fee, if any, 
which may be chargeable on any notice to be issued of the receipt 
thereof. 

2 )  When a deposit has been so received, the liability of the 
depositor to the headman or other land-owner, or the assignee of land- 
revenue for the amount thereof shall k discharged. 

139. I f  the deposit purports to be made on account of any 
payment due to the [Government] it may be credited accordingly. 

140. (1) A Revenue-officer receiving a deposit purporting to be 
made on any other account shall give notice of the receipt thereof to  
every person who has reason to believe claims or is entitled to the 

- - 

deposit, and may pay the amount thereof to any person appearing to 
him to be entitled to the same, or may, if he tbinks, fit, retain the 

Power to deposit 
c a a i n  sums 
otha 8an rent. 

Procedure in case 
of deposit on 
account of a 
payment due to 
Governmmt. 
Procedure in case 
ofother dqmsits. 

deposit pending the decision of a Civil Court as to the person so 
entitled. 

1 .  Substituted for the word "Crown" by the Adaptation of Laws Order, 1950. 
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Orders of Civil + 

arid Criminal 
Courts for 

, exmulion of 
procases against 
land or the 
prodace thereof 
to bc addrssed 
to a Revenue- 
ofiiccr. 

Atlachmmt of 
assigned land- 
rcvcnuc. 

2 )  No suit or other proceedings shall be instituted against 
the '[Government], or against any officer of the '[Govement], in 
respect of anythiig done by a Revenue-officer under this section, but 
nothing in this sub-section shall prevent any person entitled to receive 
the amount of any such deposit fiom recovering it from a person to 
whom it has been paid by a Revenue-officer. 

Execution of Orders of Civil and Criminni Corrrts by 
Revenue-oflcers. 

141. Orders issued by any Civil or Criminal Court for the 
attachment, sale or delivery of any lmd or interest in land, or for the 
attachment or sale of the produce of any land, shall be addressed to 
the Collector or such Revenue-oficer as the Collector may appoint 
in this behalf, and be executed by the Collector or that officer in 
accordance with the provisions of the law applicable to the Court 
issuing the orders and with any rules consistent therewith made by the 
Financal Commissioner with the concurrence of the High Court and 
the previous sanction of the 2[State Government]. 

142. (1) Notwithstanding anythmg in any other enactment for 
the time king in force, an order issued by any Co* fdr the attachment 
of assigned land-revenue shall require the person by lth6Gthe revenue 
is payable to pay it to the Collector, and the ColIector to hold it subject 
to the orders of the Court. .. . 

(2) A payment to the Collector under subsection (1) shall be 
an effectual discharge to the person making it. 

1 .  

Preservatiutt of nttnched Prorluce. 

143. (1) Tfieattachmtoftheproduceofanylandin,pursuance 
of an order of any Court or other authority shall not p~event the person 
to  whom the produce belongs from reaping, gathering or storing it or 
doing any other act necessary for its preservation. 

(2) The attaching officer shall do or cause to be done all acts 
necessary for the preservation of the produce if the person to whom it 
belongs fails to do so. 

I .  Subslituted for the word "Crorvn" by thc Adaptation of Laws Order, 1950. 
2. Substituted for the words"hovincial Govcrnmenr" by the Addplatioll ofLaws 

Order, 1 95 0. 
- .  . . 

. - 8 !.., 
-- - .. 
. . 
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(3) When sale of produce follows on its attachment, 
the purchaser shall be entitled, by himself or by any person 
appointed by him in this behalf, to enter on the place where the 
produce is and do all that is necessary for the purpose of 
preserving and removing it. 

Dirlisioll of Produce. 

144. In either of the following cases, nkely,- Division of 
produce. 

a where land-revenue is paid by division or 
appraisement of the produce; 

) where a superior and an inferior land-owner, 
or two or more share-holders in a holding or 
tenancy, are jointly interested in any produce, 
and either or any of the land-owners, or 
tenants, as the case may be desires the 
assistance of a Revenue-officer for the 
purpose of dividing or appraising the produce; 

the provisions ofthe Funjab Tm-ancy Act, 1887, with respect to 
l6  or the division or appraisement of produce shall apply so far as 
1887. they can be made applicable. 

Miscellaneous- 

'145. ( I )  At any of the following times, namely,- VilIag~esses. 

{a) when a record-of-rights is being made or 
specially revised for an estate; 

@) when the local area in which an estate is 
situate is being generally re-assessed and 

. .. before the assessment has been confirmed; 

(c) at any other time on an order made with 
. . 

. . respect to  any estate by the '[State 
Government]. 

1 .  For rules of the Finmcial Commissioner under section 145, see Notzcation 
No. 76, l'urrjab Guzelre E x r r u o ~ d i ~ ~ ~ ~ ' '  I st warch. 1 888. page 53. 

2. Substituted ior thewords "Provincial Governmalt" by thc Adaptation o f  Laws 
Ordm, 1950, and resubstituted for l i i c  ivords "Governcot of Punjab" by the 
Hayand Adaptation of Laws [Statc and Concurrent subjects]. 
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Superior 
lmdowncr 's 
dues. 

a Revenue-officer shall prepare a list of vilIage cesses, if any, levied 
in the estate which have been generally or specially approved by the 
>[State Govenment], or the titIe to which has, before the passing of 
this Act, been judicially established. 

2 7 * * * *  

(3) The 3[State Government] may intpose on the collection of 
any village-cess comprised in the list such conditions as to police or 
other establishments connected with the village, market or fair in or 
on account of which the cess is levied, as it thinks fit. 

(4) The '[State Government] may declare whether any cess, 
contribution or due levied in an estate is or is not a village-cess. 

(5) A declaration of the 3[State Government] under the last 
foregoing sub-section shall be conclusive, and s h d  not be liable to be 
questioned in any Court. I 

146. Where a superior land-owner is entitled to receive in 
respect of any land h m  an in fenor land-owner dues in kind or in 
cash of fluctuating quantity or amount, the Collector my- 

(a) dn the application of both land-owners; 
(b) with the previous sanction of the >[State Government], 

on the application of either of them ; 

commute those dues into a fixed percentage of the land-revenue 
payable by the inferior land-owner in respect of the land. 

Subsritution of 147. (1) The '[State Government] mayJ * " * * " * auuthonse 
scr\ice for tbc remission of land-revenue in whole or in part in consideration of 
papenLOfland- the person, liable therefor undertaking to render in lieu thereof such " 
rcveooe. 

public senlice as may be specified in an agreement to be aproved by 
the 3[State Government] and executed by that person. 

1. Thewords'~th~eprcvlo~ssadctionof~cGovmor-GenerdinCouncil" 
wcre repealed by the Dcvolution Act, 1920, (38 of 19201, section 2 and 
Schedule I. 

2. Sub-setion(2) ofsat ion 145 repealadby Act t70f 1896, S. 3. 
3. Substiturd for t i ~ c  ~ r d s  "Provincial Gavernmmt" by the  Adaptation of Laws 

Ordcr, 1950, and resubstituted for the words 'Gavcmment of Puujdb" by the 
Haryana Adaptation of Laws [State and Concurrenr subjects]. 

4. The words With ?he previous sanction of the Govcmor-General in Council" 
were omitted by the Governm m t of lndia (Adaptation of Indian Laws) Order, 
1937. 
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( 2  Thel[StateGovernrnent] * * * * *cancel any 
remission authorised and agreement made under sub-section ( I ) .  

(3) I f  a land-owner bound by an agreement under that sub- 
section to render public service in lieu of paying land-revenue fa i i  to 
render the service to the satisfaction of the Collector, the Collector 
may determine the portion of the land-revenue remitted which is 
represented by the service in respect of which the land-owner is in 
default, and with the previous saction of the Financial Comrrrissioner, 
recover that portion -as ts it were art arrear of land-revenue due in 
respect of the land for the land-revenue whereof the service was 
substituted. 

148. (1) When land of which the land-revenue has been assigned 
m whole or in part is re-assessed, the assignee shall be liable to pay 
such a share of the cost of making the re-assessment as the Financial 
Commissioner may determine to  be just. 

2 That share may be recovered by the Collector by deductiorl 
of the amount thereof kom the land-revenue due to the assignee. 

. . . . 

149. If a person required by a summons, notice, order or 
proclamation preceedings from a Revenue-officer to attend at a certain 
time and place within the limits of the estate in which he ordinarily 
resides, or in which he holds or cultivate land, fails to comply with 
the requisition, he shall be liable at the discretion of the Revenue- 
officer to a fine which may extend to fifty rupees. 

150. ( I )  Where land which has been reserved for the common 
purposes of the co-shares therein has been encroached on by any co- 
sharer, a Revenue-officer may, on the application of any other co- 
sharer, eject the encroaching co-sharer fiom the land and, by order 
proclaimed in manner mentioned in section 22, forbid repetition of 
the encroachment. 

(2) The proceedings of the Revenue-officer under sub-section 
( I )  shall be subject to any decree or order which may be subsequently 

Recovery of cost 
of a=essing 
assigned land- 
revenue. 

Peaairy for 
Wure to attend 
wiulill h i t s  of 
estatc in 
obedience to 
order of 
Revmu c-o f i c  er. 

Prevention of 
encroaclunm l on 
c o m o n  lands. 

passed by any Court of competent jurisdiction. 

1. Substituted for the words "Provincial Govem~~ent" by the Adaptauon of Laws 
Order, 1950. 

2. The words "with the likc sanction" were omittcd by the Government of India 
(Adaptation oflndian L-am) Order, 1937. 
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Papers kept by 
village-o fficers 
lo be deemed 
public 
dmllmmis. 

costs. 

Computation of 
periods limited 
for appcals and 
applications for 
review. 

Rstriction on 
Revenue-officers 
bidding at 
auctions or 
trading. 

. 151. ( I )  Any record or paper which a village-officer is 
required by law, or by any rule under tb Act, to prepare or 
keep shall be deemed to be the property of the Government. 

I .  

(2) A village-officer shall, with respect to any such 
record or paper in his c,ktody, be deemed for the purposes of 1 ,f 

the Indim Evidence A&,: 1872, to be a public oficer having 1872. 
the custody of a public document which any person has a right 
to inspect. 

152. ( I )  A Revenue-officer may give and apportion the 
costs of any proceedings under this k t  in any manner he thinks 
fit. 

(2) But if he orders that the cost of any such proceeding 
shall not follow the event, he shall record his reasons for the 
order. 

153. Inthe cornp~tationofthepenod loranappcalfrom, 
or an application for the review of, aR ordm under this Act, the g ,f 
limitation therefor shall be governed by the Indian Limitation 1908 

Act, '[1908]. 

154. ( I )  A Revenue-oficer, or a person employed in a 
revenue-office, shall not- . - .  . 

: ; . !  

(a) purchase orbidfor, eitherinpenon or by 
agent, in his qyn name or in that of another, 
or jointly or in shares with others, any 
property which any Revenue-officer or 
Revenue-Court in the district in which he is 
employed has ordered to be sold; or, . 

(b) in contravention of any rules made by the 
'[State Government] in this behalf, engage 
in trade in that district. 

(2) Nothing in sub-section ( I )  shall be dee,med to 
preclude any person from becoming a member ?fa &mpany 

1. Snbs~1ilutdbyPuujabAct3ofl928,section 15,i!'lR77.'r.:,: 
2. Substituted for thewords 'Troro\cial Govmment" by the Adaptation ofLaivs 

Ordcr. 1950. . .. . - . . .  , . . :.;. I .  - .  
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6 of incorporated under the Indian Companies Act, 1882, ][the 
lSs2- Indian Companies Act, 19 131, or other law. 

3[154A. ( I )  No person s h d  practise as a petition writer in a Licensing of 
RevenueCourtoranoficeofaKevenue-o~cerunlesshehasobt~~ed pcctionwilers 
a licence under the rules made under this Act. 

(2) Anyperson,whocontravenestheprovisionsofsubsection 
( I ) ,  shall be liabIe to a penality not exceeding fie rupees. 

Explm.lnatio~.--For the purposes of th& section,- 

(a) "Revenue Court" means a Revenue Court and 
includes a Revenue Officer, having authority under 
the provisions.of this Act or any other law for the 
time being in force, to -.discharge the functions of a 
Revenue Court under that provision; 

(b) "Revenue Officer" means a Revenue Officer or such 
other authority as the State Government may, by 
notification declare, having authority under the 
provisions of this Act or any other law for the t h e  
being in force, to discharge the functions of a 
Revenue Officer under that provision.] 

155. (1) The Financial Commissioner may, in addition to thc Powcr to makc 

other n ib  W c h  may be made by him under this Act, make rules mlts 

consjs tent with this Act and any other enactment for the time being in 
force- 

(a) king the number and amount of the instalments, and the 
times and places and the manner by, at and in which any 
sum other than rent or land-revenue which is payable 
uiider this Act or of which a record has been made 
thereunder is to be paid ; . 

(b) fixing the dates on which profits are to be divisible by 
headmen or other persons by whom they are realized on 
behalf of*co-sharers; 

. I  

1. Lnsefled by Punjab Acr 3 or1 928, seclio~i 16 see now thc Conlpkes Act, 1856. 

-2. Forrulesundcrsection 155,.~eeefit~ljnbU~e~teE~tmnordi~~n~ IstMarch, 1888, 
pp3i 53, 86, h ~ l j a b  Gnzcl~e. 1890. Part I p. 103 ibid 1901; Pan Ill p. 1030, 
ihid, 1 906, Part, 1, p. 1057. Part 11. p. 141 1 .  

3. Lnsend by Haryatla Act I6 01' 1984. 
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(c) prescribing the fees to be charged for the sevice and 
execution of processes issued by ~ebeiuc-officers and 
Revenue-Courts, the mode in which those fees are to be 
collected, the number of persons to be employed in the 
service and execution o f  those processes, and the 
remuneration and duties of those persons; 

' (d) regulating the procedure in cases where persons are entitIed 
to inspect records of Revenue-officers, or records or papers 
in the custody of village-officers, or to obtain copies of 
the same, and prescribing the fees payable for serches and 
copies '[including postage and any prescribed additional 
charges when a copy is  supplied by post]; 

(e) prescn'bhg foims for such books, entries, statistics and 
accounts as the Financia1 Commissioner thinks necessary 
to be kept, made or compiled in revenue-offices, or 
submitted to any authority 

2[lf) declaring what be the language of any of those officers 
and determining in what cases persons practising in those 
offices shall be permitted to address the presiding oficers 
thereof in Engli~h;~] " declaring the persons who shall be permitted to act as 
petition writers in the Revenue Courts and ofices of 
Revenue Officers; 

@,j regulating the issue, suspension and revocation of licences 
to the persons declared as petition miters under clause 
ufl and the conduct of business by them and the scale of 
fees to be charged by them ; and 

flfl specrfying the authol-ity competent to- 

( issue, suspend or revoke licences; 

(ii) impose a penality under sub-section (2) of section 
154A; and 

1. For rules undw section 155 (1) (d), see Financial Commissioner notification 
No. 28-Rll-61/725, dated the 3Mh January, 1961. 

2. A d d d  by Punjab Act 45 of 1953. 
3. Omitted by Haryana Act 16 of 1 984. 
4. Inserled by H w n a  Act 16 of 1984. 
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(iiQ hear appeals against the orders passed by the 
competent authority specified for the purposes of 
sub-clauses 6) and (ii) ; ] 

' ( ,  generally for canying out the purposes of this Act. 

(2) Until rules are made under clauses (a) and (b) of sub- 
section ( I )  the sums therein referred to shall be payable by the 
instalments at the times and places, and in the manner by, at and in 
which they are now payable. 

(3) Rules made by the Finanacial Commissioner under this 
or other section of this Act, shall not take effect until they have been 
sa~ctioned by the '[State Government] * * * * *. 

156. The power to make any rules under this Act is subject * * 
* * * * * * to the condition of the rules being made after previous 
publication5. 

157. All powers conferred by this Act on the Financial 
Commissioner may be exercised from time to time as occasion requira . 

Exclusion of Jun'sdictio~z of Civil Courts. 

158. Except as otherwise provided by this Act- 

( I )  A Civil Court shall not have jurisdiction in any matter 
which the 2[State Government] or a Revenue-officer is empowered by 
this Act to dispose of or take cognizance of the manner in which the 
"State Government] or any Revenue-officer exercises any powers 

1. For rules under section 155 (I) ( f )  and (g), see notification No. 76, Prmjub 
Gazette (Exlruordit~ary), 1st March. 1&88, p. ibid, 1906, Part EI, p.1411, 
Amended,-vide Notification No. GS.R 1301P.A. 17/1887/ s. 155/Amd. (411 
64, dated the 4th May, 1 964. 

2: Substitoted for the words 'Trovitlcial Government'by the Adaptation of h w s  
Ordcr, 1950. 

3. The words "and rules undcr clause (c) of sub-section (I) shall not take cKcct 
until they have also been conferred by the Gwerner-General in Council" wcrc 
rcpealcd by the D e c e n ~ ~ r i o n  Act, 1914, (4 of 1914). 

4. Thewards 'Yo the conbol of the Governer-General in Countil and" wac omitted 
by the devolution Act, 1920 (38 of 1920). 

5.  For provision concerning the making of rules after previous publication see 
General Qausa Act, 1897 ( 10 or 18971, Section 23. 

Rules to be made 
after previous 
publication. 

Powers 
exercisable by 
the Financial 
Com~issimcr 
fiom time to 
timc. 
Exclusion of 
jurisdiction of 
Civil Gnrts in 
matters within 
the jurisdiction of 
Revenue-officers. 
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vested in it or him by or'under this Act; and in- particular- 

(2) A Civil Court shall not exercise jurisdiction over any of 
the following matters, namely, 

(i) any question as to the limits of any land which has . 
been defined by a Revenue-officer as land to which 
this Act does or does not apply ; 

(ii) any claim to compel the performance of any duties 
imposed by this Act or any other encaiment for the 
time being in force on any Revenue-officer as such; 

(iid any claim to the office of kanungo '[ * * , * , * *] 
. . or village-officer, or in respect of &. injury caused 

-.. . , .  . by exclusion from such offide, or to compel the 
performance of the duties or a division of the 
emoluments thereof, 

(iv) any notification directing the making or revision of 
a record-o f-rights; 

I 

(v) the framing of a record-of-rights or annual record, 
or the prepration, signing or attestation of any of 
the documents included in such a record; 

(vi) the correction of any entry in a record-of-rights, 
. - 

annual record or register of mutations; 

(vii) any notification of the undertaking of the general 
re-assessernent of a district or tahsil having been 
sanctioned by the 'f St ate Government]; 

(viiq the claim of any person to be liable for an assessment 
of land-revenue or o f  any other revenue assessed 
under this Act; 

(irJ the amount of land revenue to be assessed on any 
estate or to be paid in respect of any holding under 
this Act; 

1. Thc words''Zailrlar, inamdar"omitted by Punjab-Act No. 27 of 1964, Section 5. 
2. Substituted for the words 'Yiovcrnor-General in Council" by thc Government 

of India (Adaptation oflndian Laws) Order. 1937, and Ihe Adaptation ofLaws 
Order, 1950. 
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(x) the amount of, or the iiability of any person to pay, 
any other revenue to be assessed under' this Act, or 
any cess, charge or rate to be asswsed on an estate 
or holding under this Act or my other enactment 
'for the time being in force; 

(xd any claim relating to the allowance to be received 
by a land-owner who has given notice of his refusal 
to be liable for an assessment,. or any claim 
connected with, or arising out of, any proceedings 
taken in consequence of the'refusal of any person to 
be liable for an assessment under this Act; 

(xii) the formationofanestateout ofwaste-land; 

(xiii) any claim to hold fiee bf revenue any land, mills, 
fisheries or natural products of land of water; 

(xiv) any claim connected with, or arising out of, the 
' 

collection by the Government, or the enforcement 
by the Government of any process for the recovery 
of land-revenue, or any sum recoverable as an arrear 
of land-revenue; 

( .  any claim to set aside, on any ground other than 
fraud, a sale for the recovery of an amear of land- 
revenue or any sum recoverable as an arrear of land- 
revenue; 

(mi) the amount of, or the liablity o f  any person to pay 
any fees, fines, costs or other charges imposed under 
this Act; 

(.id any claim for partition of an estate, holding or 
tenancy, or any question connected with, or arising 
out of, proceedings for partition, not being a 
question as to title in any o f  the property of which 

. . partition is sought; 
'(Xviid any question as to the allotment of lmd on the 

partition of art estate, holding or tenancy, or as to 
the distiibution of land subject by establishe J custom 
to periodical re-distribution or as to the distribution 



,!!!' . - 
LANL) REVENUE '11887-! Pb. Act 17 

of land-revenue on the partition o f  an estate or 
holding or on a periodicd'.re-distributmn of land, 
or as to the distribufion'dfrent on the partition of a 
tenancy; 

l[(xviii-a) any question connected with or arising out of or 
relating to any proceedings for the determination 
of boundaries of estates subject to river action under 
sections 101-A,..lOl-B, 101-C and 101-D, 
respectively, of chapter VIlI]; 

(x i4  any claim to set  aside or disturb a division or 
apraisement of produce confirmed or varied by a 
Revenue-officer under this Act; 

any question relating to the preparation of a list of 
village cesses or the imposition by the 2[State] 
Government of conditions on the collection of such 
cesses; 

(HZ] any proceeing under this Act for the commutation 
- 9  

of the dues of a superior land-owner, 
1 (.id any claim arising our of the enforcement of an 

agreement to render public service in hew of paying 
Iand-revenue; or 

(mi9 m y  claim &sing out of the liability of an assignee 
of land-revenue to pay a share of the cost o f  
collecting or re-assessing such revenue, or arising 
out of the liability of an assignee to pay out of 
assigned Iand-revenue, or of a person who would 
be liable for land-revenue if it had not been released, 

.. compounded for or redeemed to pay on the land- 
: 

' 

revenue for which he would but for such release, 
composition or redemption be liable, such a 

percentage for the remuneration of a3[ * * * * * * 1 
viIlage officer as may be prescribed by rules for the 
tifne being in force under this Act. 

-! , 

4TKE,SCEEDULE. 

1. Clause (xviii-a) was added by the Punjab Riverain Boundaries Act, 1899 (Punjab 
Act 1 of 18991, s. 3. 

2. Substitutwl for lhc word "Provincial" by the Adaptation ~f Laws Order, 1950. 
3. The words 'kitildar. inamdar or" mittcdby Pnnjab M N o .  27 of 1964, scrctioo 5. 
4. Repealed by Cerllral Act 1 of 1933, section 2 and Schedule. 
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PART – I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 10th April, 2017 

No. Leg.12/2017.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 21st March, 2017 and is hereby published for general 
information:- 

HARYANA ACT NO. 12 OF 2017 

THE PUNJAB LAND REVENUE (HARYANA AMENDMENT) ACT, 2017 

AN 

ACT 

further to amend the Punjab Land Revenue Act, 1887,  
in its application to the State of Haryana. 

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the 
Republic of India as follows :– 

1. This Act may be called the Punjab Land Revenue (Haryana Amendment) Act, 2017.   Short Title. 

2. In clause (c) of section 13 of the Punjab Land Revenue Act, 1887 (hereinafter called the 
principal Act), - 

(a) in item (ii), for the sign “.” existing at the end, the sign “;” shall be substituted; and 
(b) after item (ii), the following items shall be added, namely:- 

 “(iii)  no authority except the first appellate authority shall remand the case to the 
lower authority to decide the case afresh; and 

   (iv) no appeal shall lie against any interim order passed by a Revenue- officer 
under this Act.”. 

Amendment of 
section 13 of 
Punjab Act XVII 
of 1887. 
 

3. For section 16 of the principal Act, the following section shall be substituted, namely:- 
 “16. Power to call for, examine and revise proceedings of Revenue-officer.-  
(1) The Commissioner may call for the record of any case pending before, or disposed of 
by any Revenue-officer under his control and pass such orders, as he thinks fit. 
 (2)  The Collector may also call for the record of any case pending before, or 
disposed of by any Revenue-officer under his control and if he is of the opinion that the 
proceedings taken or order made should be modified or reversed, he shall report the case 
with his opinion thereon for the orders of the Commissioner, whose decision shall be final: 

Provided that he shall not pass an order reversing or modifying any proceeding or 
order of a subordinate Revenue-officer and affecting any question of right between private 
persons without giving them an opportunity of being heard.”.  

Substitution of 
section 16 of 
Punjab Act XVII 
of 1887. 

4. After sub-section (5) of section 20 of the principal Act, the following sub-section shall be 
added, namely:- 

 “(6) If it is not possible to serve summons in accordance with any of the modes, as 
provided in sub-sections (1), (2), (3), (4) and (5) then,- 

(a) summons may be sent by the Revenue-officer by whom it is issued whether 
within or out of the State by post, courier service, fax message or by 
electronic mail service; 

(b) where the person is confined in prison, the summons may be delivered by 
post, courier service, fax message or by electronic mail service to the officer-
in charge of the prison for service to the person; 

(c) where the person resides out of India and has no agent in India empowered 
to accept service, the summons may be addressed to the person at the place  

Amendment of 
section 20 of 
Punjab Act XVII 
of 1887. 
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 where he is residing or may be sent  to  him  by  post,  courier  service,  fax 
message or by electronic mail service, if there is postal communication 
between such place and the place where office of such Revenue-officer is 
situated; and 

(d) where the Central Government, by notification in the Official Gazette, has 
declared in respect of any foreign country that summons shall be served on the 
person actually and voluntarily residing or carrying business or personally 
working for gain in that foreign country through an officer of the Government 
of foreign country, as specified by the Central Government, the summons may 
be sent to such officer through the Ministry of Government of India dealing 
with foreign affairs or in such other manner, as may be specified by the Central 
Government and if such officer returns any such summons with an 
endorsement purporting to have been made by him that the summons have 
been served on the person, such service shall be deemed as evidence of 
service.”. 

Substitution of 
section 111of 
Punjab Act 
XVII of 1887. 

5. For section 111 of the principal Act, the following section shall be substituted, namely:- 

“111.  Application for partition.- Any joint owner of land or any joint tenant of a 
tenancy in which a right of occupancy subsists, may apply to a Revenue-officer for partition 
of his share in the land or tenancy, as the case may be, with the proposed plan of partition 
indicating the quality and location of the land in question alongwith the reasons for 
partition and copy of the latest Jamabandi, if,- 

(a) on the date of application, the share is recorded under Chapter IV as belonging 
to him; or 

(b) his right to the share has been established by a decree which is still subsisting 
at that date; or 

(c) a written acknowledgement that right has been executed by all persons 
interested in the admission or denial thereof.”. 

Amendment of 
section 113 of 
Punjab Act 
XVII of 1887. 

6. For clauses (a) and (b) of section 113 of the principal Act, the following clauses shall be 
substituted, namely:- 

“(a) cause notice of the application and of the day so fixed to be served on such of the 
recorded co-sharers, as have not joined in the application to submit their replies and 
plans of partition with cogent reasons and if the share for which partition is applied for 
is a share in a tenancy, on the landlord also; and 

(b) if he thinks fit, cause the notice to be served on any other person whom he may deem 
to be directly or indirectly interested in the application to submit their replies and plans 
of partition with cogent reasons.”. 

Insertion of 
section 115A in 
Punjab Act 
XVII of 1887. 

7. After section 115 of the principal Act, the following section shall be inserted, namely:- 
“115A.  Settlement of disputes by conciliation.- (1) Where it appears to the Revenue-

officer that a settlement may be acceptable to both the parties to the partition, he shall 
formulate the terms of settlement and submit the same to the parties for their suggestions. 
After receiving their objections or suggestions, the Revenue-officer shall re-formulate the 
terms of settlement possible in the prevailing situation and refer the same for conciliation 
with the intervention of the elders where the property is situated and if the settlement is 
agreed upon by both the parties through a written deed, the Revenue-officer shall pass an 
order in accordance with such deed.  The orders so made by the Revenue-officer shall be 
final and a partition deed shall be issued accordingly. 

(2) If no settlement is reached under sub-section (1), the Revenue-officer shall 
within a period of four months after the date of making reference for conciliation but not 
later than six months from the date of initiation of conciliation proceedings, pass such order 
on merits, as he may deem appropriate in the circumstances of the case after hearing the 
parties.”. 



HARYANA  GOVT.  GAZ.  (EXTRA.),  APR.   10,  2017  (CHTR.  20,  1939  SAKA) 

 

155 

8. For section 118 of the principal Act, the following section shall be substituted, namely:- 

“118. Disposal of other questions.- (1)  When there is a question as to the property to 
be divided or the mode of making a partition, the Revenue-officer shall, after such 
inquiry,as he deems necessary, record an order stating his decision on the question and the 
reasons for the decision. 

(2)   An appeal may be preferred against an order under sub-section (1) within 
fifteen days from the date thereof and when such an appeal is preferred and the institution 
thereof has been certified to the Revenue-officer by the authority to whom the appeal has 
been preferred, the Revenue-officer shall stay proceedings pending the disposal of the 
appeal.  The appellate authority shall pass final order in the matter and shall not remand the 
case in any manner.  There shall be no second appeal or revision.”. 

Substitution of 
section 118 of 
Punjab Act XVII 
of 1887. 

 
 
 

KULDIP JAIN, 
Secretary to Government, Haryana, 
Law and Legislative Department. 

 
 
 
 
 
 
 

55207—L.R.—H.G.P., Chd.         
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PART I 

GOVERNMENT OF PUNJAB 

DEPARTMENT OF LEGAL AND LEGISLATIVE API-AIRS, PUNJAB 

NOTIFICATION 

The 10th December, 2020 

No.24-LegJ2020.-The following Act of the Legislature of the State of 

Punjab received the assent of the Governor of Punjab on the 7th day of 

December, 2020, is hereby published for general information:- 

THE PUNJAB LAND REVENUE (AMENDMENT) ACT, 2020 

(Punjab Act No. 21 of 2020) 

AN 

ACT 

further to amend the Punjab Land Revenue Act, 1887. 

BE it enacted by the Legislature of the State of Punjab in the Seventy-

first Year of the Republic of India as follows:- 

1. (1) This Act may be called the Punjab Land Revenue (Amendment) 

Act, 2020. 

(2) It shall come into force on and with effect from the date of its 

publication in the Official Gazette. 

2. In the Punjab Land Revenue Act, 1887 (hereinafter referred to as the 

principal Act), for section 13, the following section shall be substituted, namely:- 

"13.(1) 	Save as otherwise provided by this Act, an appeal shall lie 
Appeals. from an original or appellate order of a Revenue Officer as 

follows, namely:- 

(a) to the Collector when the order is made by an Assistant 

Collector of either grade; 

(b) to the Commissioner when the order is made by a Collector; 

(c) to the Financial Commissioner when the original order made 

by a Collector is reversed by the Commissioner in appeal: 

Provided that — 

(i) when an original order is confirmed on appeal, a further 

appeal shall not lie: 

(ii) when any such order is modified or reversed on appeal 

Short title and 
commencement. 

Substitution of 
section 13 of 
Punjab Act XVII 
of 1887. 
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by the Collector, the order made by the Commissioner 

on further appeal, if any, to him shall be final; 

(iii) no order of remand shall be passed by the appellate 

authority except where it is established from the record 

that a necessary party was not duly served: 

(iv) no appeal shall lie against any interim order passed by a 

Revenue Officer under this Act; 

Explanation.-An order passed under sub-section (1) of section 

116 and section 117 shall not be an interim order: 

(v) in partition proceedings, the Revenue Officer shall not 

proceed further in case an appeal has been filed against 

an order passed under sub-section (1) of section 116 or 

section 117 or section 118. 

(2) Notwithstanding anything contained in this section, the appeals 

pending before the Financial Commissioner under sub-section (1) prior to the 

commencement of the Punjab Land Revenue (Amendment) Act, 2020, shall 

be decided and disposed of as heretofore." 

3. 	In the principal Act, in section 14, after clause (c), the following proviso 

shall be inserted, namely :- 

" Provided that — 

Amendment of 
section 14 of 
Punjab Act XVll 
of 1887. 

the period of limitation for an appeal against the order passed by 

the Assistant Collector under sub-section (1) of section 116 or section 

117 shall be fifteen days before the Collector and thirty days before 

the Commissioner; and 

an appeal shall be decided by the appellate authority within sixty 

days from the date the respondent puts in appearance after notice 

or is proceeded against ex parte." 

4. 	In the principal Act, after section 15, the following section shall he inserted. 
namely:- 

"15-A. 	Clerical or arithmetical error in an order may, at any time 
correction be corrected by the Revenue Officer who passed the order 
of order. or by this successor either of his own motion or on the 

application of any party, and an intimation of such correction shall be 

made to the parties free of any charges and also to the concerned Revenue 
Officer for its implementation." 

Insertion of new 
section 15-A in 
Punjab Act XVII 
of 1887. 
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5. 	In the principal Act, for section 16, the following section shall be 

substituted, namely:- 

"16. (1) The Financial Commissioner, may at any time, on his own 

Revision. motion, or on an application made to him by any aggrieved 

person within ninety days of the passing of any orde..; call 

and examin the record of any case pending before, or disposed of by 

any Revenue Officer, subordinate to him for the purpose of satisfying 

himself as to the legality or propriety of such order or proceedings and 

may pass such order in relation thereto as he may deem fit. 

(2) No revision shall lie against an order in respect of which an 

appeal is maintainable. 

(3) A person aggrieved by any order of which revision has been 

sought, shall state the illegality and impropriety of the order impugned: 

Provided that: - 

(i) the Financial Commissioner shall not pass an order reversing 

or modifying any proceedings or order of a subordinate 

Revenue Officer and affecting any question of rights 

between the parties, without giving them an opportunity of 

being heard; 	. 

except against an order under section 118 passed in appeal, 

or against issuance of instrument of partition under section 

121, no application for revision shall lie against an order relating 

to partition proceedings under Chapter IX; 

Explanation.- If a revision petition has been filed against an order 
under section 118 passed in appeal, no such petition shall lie against 

an instrument of partition issued under section 121; 

the period of limitation for filing a revision petition against an 
order under section 118 passed in appeal, or against issuance 

of instrument of partition under section 121 with respect to 

partition of land shall he sixty days from the date of order; 

and 

(iv) such revision shall be decided within one hundred and twenty 
days from the date the respondent puts in an appearance 

after notice or is proceeded against ex parte. 

(4) Notwithstanding anything contained in this section, the cases 

Substitution of 
section 16 of 
Punjab Act XVII 
of 1887. 
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called for by the Commissioner under sub-section (1) prior to the 

commencement of the Punjab Land Revenue (Amendment) Act, 2020, 

shall be decided and disposed of by the Revenue Officer as heretofore. 

(5) Notwithstanding anything contained in the Punjab Land 

Revenue (Amendment) Act, 2011 (Punjab Act No. 15 of 2011) and the 

Punjab Land Revenue (Amendment) Act, 2012 (Punjab Act No. 5 of 

2013), the revision applications pending before the Financial 

Commissioner shall be disposed of by him in accordance with the 

provisions contained herein." 

6. 	In the principal Act, in section 20, for sub-sections (2), (3), (4), (5) and 

(6), the following sub-sections shall be substituted. namely:- 

"(2) If service cannot be so made, or if acceptance of service so 

made is refused, the summons may be served by affixing a copy thereof 

at the usual or last known place of residence of the person to whom it is 

addressed, or if that person does not reside in the district in which the 

Revenue Officer exercises his jurisdiction and the case to which the 

summons relates has reference to land in that district, then by affixing a 

copy of the summons on some conspicuous place in or near the estate 

wherein the land is situate. 

(3) If the summons relates to a case in which persons having the 

same interest are so numerous that personal service on all of them is not 

reasonably practicable, it may, if the Revenue Officer so directs, be 

served by delivery of a copy thereof to such of those persons as the 

Revenue Officer nominates in this behalf and by publication of the 

contents thereof in a daily Punjabi newspaper having vide circulation for 

the information of the other persons interested. 

(4) The summons may also be served through Short Message 

Service (SMS) or Whatsapp, email, or through other electronic mode at 

the phone number or email id, as may be approved by the State 

Government which shall be available or otherwise known, or made known. 

to the Revenue Officer: 

Provided that if service is effected through any of the above modes, 

a printout of the communication shall be placed on the record and the 

applicant or the appellant, as the case may be, shall provide proof to the 

satisfaction of the Revenue Officer of the genuineness of the phone 

number or email id being that of the recipient. 

Amendment of 
section 20 of 
Punjab Act XVII 
of 1887. 
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Explanation. - An affidavit filed by the applicant shall be sufficient 

proof regarding the genuineness of the phone number or 

email id to which the communication is sent as being that of 

the recipient. 

(5) A summons may, if the Revenue Officer so directs, be served 

on the person named therein, either in addition to, or in substitution for, any 

other mode of service, by forwarding the summons by post in a letter 

addressed to the person and registered under Chapter VI of the Indian 

Post Office Act, 1898 (Central Act VI of 1898), or sent through a reputed 

courier agency notified by the Government in this regard. 

(6) When a summons is so forwarded in a letter, and it is proved 

that the letter was properly addressed and duly posted and registered, 

the Revenue Officer may presume that the summons was served at the 

time when receipt of its delivery is furnished: 

Provided that in case of a letter sent through registered post, its 

delivery may be presumed after thirty days if it is not received back 

undelivered within this period. 

(7) A summons may also be served on the person named therein 

by publication of the contents thereof in a daily Punjabi newspaper having 

wide circulation, as may be approved by the State Government. 

(8) A summons may also be served by uploading it on such website 

as may be notified. 

(9) Any of the modes of service provided in sub-sections (2), (3), 

(4), (5), (7) or (8) may be adopted simultaneously in addition to the mode 

provided in sub-section (1)." 

7. 	In the principal Act, for section 21, the following section shall be 

substituted, namely:- 

"2 1 . A notice, order or publication or copy of any such document, 
Mode of service issued by a Revenue Officer for service on any person 
of notice, order 
or publication or 
copy thereof. 
	forgoing section for the service of a summons." 

shall be served in the manner provided in the last 

Substitution of 
section 21 of 
Punjab Act XVII 
of 1887. 

8. 	In the principal Act, section 22 shall be omitted. Omission of 
section 22 of 
Punjab Act XVII 
of 1887. 
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In the principal Act, for section 110, the following section shall be Substitution of 
section 110 of 
Punjab Act XVII 

"110. 	A partition of land, either under this Chapter or otherwise, of 1887. 

9. 

substituted, namely:- 

Effect of 
partitions of 
estates on joint 
liability for 
revenue. 

shall not, without the express consent of the Financial 

Commissioner, affect the joint liability of the land or of 

the land owners thereof for the revenue payable in 

respect of the land, or operate to create a new estate. 

and, if any conditions are attached to that consent, those conditions shall 

be binding on the parties to the partition." 

10. In the principal Act, for section 111, the following section shall be 

substituted, namely:- 

"111. 	(1) 	Any joint owner of land, may apply to a Revenue Officer 

Application for for partition of his share in the land, if,-
partition. 

(a) on the date of application, the share as owner is recorded 

under Chapter IV as belonging to him; or 

(b) his right to share as owner has been established by a decree 

which is still subsisting at that date. 

(2) The applicant shall with his application for partition, file as 

many copies of the application as the number of respondents." 

11. In the principal Act, in section 112,- 

(i) in clause (2), after sub-clause (a). the following sub-clause shall be 

inserted, na mely:- 

"(aa) any common path, common water course or such like place, 

used for common purpose;"; and 

clauses (3) and (4) shall be omitted. 

12. In the principal Act, for section 113, the following section shall be 

substituted, namely:- 

"113. (1) The Revenue Officer, on receiving the application under 

	

Notice of the 	section 111. shall, if it is in order and not open to objection 
application and 
addition of 
parties for 
partition. 

(a) cause a notice of the application on the day so fixed to be served 

on the respondent and on such of the recorded co-sharers. 

on the face of it, fix a day for the hearing thereof, and— 

Substitution of 
section 1 1 I of 
Punjab Act XVII 
of 1887. 

Amendment of 
section 112 of 
Punjab Act 
XVII of 1887. 

Substitution of 
section 113 of 
Punjab Act 
XVII of 1887. 
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as have not joined in the application to submit their replies 

specifying therein if any of them desires partition of his share 

and if he so desires add him as an applicant; and 

(b) if he thinks fit, cause a notice to be served on any other person 

whom he may deem to be directly or indirectly interested in 

the application. 

(2) The reply to the application for partition shall be filed by the 

respondent within thirty days of his appearance in response to the notice 

issued under clauses (a) or (b) of sub-section (1). 

(3) A party that has been proceeded against ex parte may join 

the proceedings of the case from the stage at which it is pending on the 
date he joins." 

13. In the principal Act, for sections 114 and 115, the following sections shall 
be substituted, namely:- 

"114. The Revenue Officer after examining such of the co-sharers and 
Absolute 	other persons, as may be present on that day, may, if 
disallowance of he is of the opinion that there is good and sufficient 
partition. 

Provided that where parties agree for mediation then proce-tdings 

in pursuance thereof shall be concluded by the mediators within thirty 

days of entering the reference and such period may with the mutual 

consent of the parties be extended by another fifteen days. 

(2) In case the parties do not agree for mediation or in the event 

of failure to resolve the matter by mediation and conciliation, the Assistant 

Collector shall record a finding to this effect and proceed to continue 
with the partition amongst the parties. 

cause, why partition should he absolutely disallowed, 

refuse the application, recording the grounds of his refusal. 

115. (1) Before proceeding to adjudicate the partition amongst the parties, 
Partition the Assistant Collector shall make an effort in the first instance, 
through 	to settle it by mediation and conciliation and for this purpose 
conciliation 
and 	he may either refer the case to the Mediation and Conciliation 
mediation. Centre in the District or to a panel of three respectable persons 

out of whom one each shall be nominated by the applicants and the 

respondents respectively and the third shall be nominated by the Assistant 
Collector: 

Substitution of 
sections 114 and 
115 of Punjab 
Act XVII of 
1887. 
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(3) The Collector or the Commissioner before whom the matter 

is taken up or is pending, after satisfying himself of there being a likelihood 

for an agreement on the partition amongst the parties by mediation and 

conciliation may in the manner as provided for in sub-section (1) refer 

the matter for mediation, which shall be decided in the same manner: 

Provided that in case the matter is referred to a panel, the third 

mediator shall be nominated by the Collector or the Commissioner, as 
the case may be. 

(4) In the event of failure to resolve the dispute by conciliation 

and mediation within thirty days, the Collector or the Commissioner who 

made the reference, shall record a finding to this effect and proceed to 
decide the matter amongst the parties. 

(5) A Revenue Officer may accept, modify or reject the 

settlement reached at in the mediation, recording his reasons for doing 

so in his decision in respect of the matter which was referred for mediation 
and conciliation." 

14. In the principal Act, section 115-A, shall be omitted. 

15. In the principal Act, for sections 116, 117 and 118, the following sections 
shall be substituted, namely:- 

"116. (1) The Revenue Officer, on the application not being refused or 
Procedure on 
admission of 
application and 
disposal of 
question as to 
title. 

(2) In case a question of title is involved between the applicant and 

the respondent, the Revenue Officer shall decline to grant the application 

for partition until the question has been determined by a court of competent 

jurisdiction and if no such question is involved, he shall proceed with the 
partition. 

117. The Revenue Officer after making such enquiry including that of 
Mode of making visiting the spot, wherever necessary, and taking into 
the partition 
specifying the 
property to be 
divided. 

the conciliation not being successful and upon a question 

of title being raised, shall by recording reasons within 
thirty days decide whether such question is involved 

between the applicant and the respondent. 

account relevant factors such as possession of parties 

on the land, its location and quality, finalize the mode 

of partition specifying therein the property to he divided. 

Omission of 
section I 15-A 
of Punjab Act 
XVII of 1887. 

Substitution of 
sections 116, 
117 and 118 of 
Punjab Act 
XVII of 1887. 
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"118. (1) The Revenue Officer shall allot specific portions of the land to 
Land to be 	the applicant in accordance with the mode of partition. 
allotted to the 
applicant and 
others. 

(2) After an order has been passed under sub section (1), the 
Revenue Officer shall proceed to prepare the instrument of partition 

under section 121 irrespective of any party withdrawing from the 
proceedings. 

Explanation.- Non-appearance of any party shall be construed as his 
withdrawing from the proceedings." 

16. In the principal Act, in section 120,- 

(i) after sub-section (1), the following Explanation shall be inserted, 
namely:- 

"Explanation.- In case the area of land under tenancy is reduced 

as a result of partition, the rent payable by the tenant shall be 
proportionately decreased."; and 

(ii) sub-section (3) shall be omitted. 

17. In the principal Act, for section 121, the following section shall be 
substituted, namely:- 

"121.(1) When a partition is completed, the Revenue Officer shall 

Amendment of 
section 120 of 
Punjab Act XVII 
of 1887. 

Substitution of 
section 121 of 
Punjab Act XVII 
of 1887. 

cause an instrument of partition to be prepared at the 

expiry of sixty days from the order passed under section 

118 and it shall take effect after thirty days of its first 
copy being issued. 

Explanation.- A partition shall be taken to be complete on an order passed 
under section 118. 

(2) An instrument of partition shall he amended or modified in 
the event of an order passed under section 118 is set aside, modified or 
reversed in appeal, review or revision." 

18. In the principal Act, for section 122, the following section shall be 
substitution, namely:- 

"122. An owner to whom any land is allotted in proceedings for partition 

Instrument of 
partition. 

Substitution of 
section 122 of 
Punjab Act XVII 
of 1887. 

Delivery of 
possession of 
property 
allotted, on 
partition. 

shall be entitled to possession thereof as against the other 
parties to the proceedings and their legal representatives, 
and a Revenue Officer shall, on application made to 
him for the purpose by any such owner at any time 
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within three years from the date of instrument of partition under the last 

foregoing section, give effect to that instrument so far as it concerns the 
applicant as if it were a decree for immovable property." 

19. In the principal Act, section 125 shall be omitted. Omission of 
section 125 of 
Punjab Act XVII 
of 1387. 

20. In the principal Act, in section 153, for the words, sign and figures "the 

Indian Limitation Act, 1908", the words, sign. brackets and figures "the 

Limitation Act, 1963 (Central Act 36 of 1963)" shall be substituted. 

Amendment of 
section 153 of 
Punjab Act 
XVII of 1887. 

 

S.K. AGGARWAL, 

Secretary to Government of Punjab, 

Department of Legal and Legislative Affairs. 

 

2178/12-2020/Pb. Govt. Press, S.A.S. Nagar 
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PART-I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 7th July, 2021 

No. Leg.19/2021.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 18th June, 2021 and is hereby published for general 
information:- 

HARYANA ACT NO. 19 OF 2021 

THE PUNJAB LAND REVENUE (HARYANA AMENDMENT) ACT, 2020 

AN 

ACT 

further to amend the Punjab Land Revenue Act, 1887, in its application to the State of 
Haryana. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 
Republic of India as follows:- 

1. (1) This Act may be called the Punjab Land Revenue (Haryana Amendment) Act, 2020. 

 (2) It shall come into force from the date of its publication in the Official Gazette.   

Short title and 
commencement. 

 

2. After section 111 of the Punjab Land Revenue Act, 1887 (hereinafter called the principal 
Act), the following section shall be inserted, namely:-  

“111A. Partition in case of joint holdings between land owners not related by 
blood.- (1) Notwithstanding anything contained in section 111 and within a period of 
three months from the date of commencement of this amending Act, the Revenue Officer 
having jurisdiction shall issue a suo motu notice to all co-sharers recorded in the revenue 
record or co-sharers in whose favour mutations have been sanctioned, to get the land in 
their joint ownership partitioned by mutual consent within a period of six months from 
the date of issue of the notice: 

Provided that this provision shall not apply where all co-sharers are related by 
blood or where the other co-sharer is a spouse. 
 (2) If the partition is not carried out by the co-sharers due to any reason, the 
Revenue Officer may, on an application made to him by any co-sharer, grant a further 
extension of upto six months to get the land in their joint ownership partitioned by 
mutual consent. 
 (3) On receipt of the agreement by all co-sharers to the partition by mutual 
consent, the Revenue Officer shall, within a period of one month, affirm the partition 
amongst all or any of the co-sharers and direct an entry to be made in the mutation 
register in accordance with the provisions of section 123: 
 Provided that where there is a dispute regarding the land in any Civil Court 
or where the land is, or has been, recorded as shamilat deh as defined in clause (g) of 
section 2 of the Punjab Village Common Lands (Regulation) Act, 1961 (Punjab Act 18 of 
1961), the Revenue Officer shall decline to affirm such agreement or to make any entry 
in the mutation register. 
 (4) If the partition is not carried out within the period specified in sub-sections 
(1) and (2) and immediately on expiry of the said period thereof, the Revenue Officer 
shall proceed to adjudicate and decide the partition of the land under joint ownership 
amongst the co-sharers: 
 Provided that the Revenue Officer shall adjudicate and decide the matter 
within a maximum period of six months. 

 

 

Insertion of  
section 111A in 
Punjab Act 17 of 
1887. 
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 (5) After the decision by the Revenue Officer on partition of the land amongst the  
co-sharers as specified in sub-section (4), such order shall be held in abeyance for a period 
of three months from the date of decision of the Revenue Officer to grant liberty to the  
co-sharers to submit to the Revenue Officer a separate and mutually agreed partition of 
land under joint ownership of the co-sharers after giving them a notice: 

 Provided that where the co-sharer submit a separate and mutually agreed 
partition of land, such partition shall prevail upon the order of the Revenue Officer under 
sub-section (4) and shall be affirmed by the Revenue Officer as provided in sub-section (3).  
 (6) While giving effect to the mutually agreed partition, as provided in  
sub-section (3) or sub-section (5), the co-sharers shall be entitled to transfer the land by 
way of exchange, sale or gift amongst themselves and no stamp duty leviable under the 
Indian Stamp Act, 1899 (Central Act 2 of 1899), shall be levied on such transaction. 
 (7) No appeal shall lie against any partition of land under joint ownership by 
mutual consent under sub-sections (3) and (5). 
 (8) An appeal against the order of the Revenue Officer under sub-section (4) 
shall be filed before the Collector or such other officer authorized in this behalf by  
the State Government within a period of thirty days from the date of the order under  
sub-section (4). 
 (9) The Collector shall give an opportunity of hearing and shall pass an order 
accepting, revising or rejecting the appeal. The Collector shall not remand the appeal 
under any circumstances. 
 (10) No second appeal or revision shall lie against the order of the Collector 
under sub-section (9).”. 

Insertion of 
section 118A in 
Punjab Act 17 of 
1887. 

 

3. After section 118 of the principal Act, the following section shall be inserted, namely:- 

  “118A. Time limit for decision of partition cases.- (1) In partition cases not 
 covered under section 111-A, the Revenue Officer shall decide the partition proceedings 
 within a period of six months from the date of application for partition. 

 (2) If the Revenue Officer is not able to decide the partition case within the 
stipulated time for the reasons to be recorded in writing, he shall submit the case to the 
District Collector within fifteen days prior to the expiry of the prescribed period for 
extension of the same. 

 (3) The District Collector may, in exceptional cases and for the reasons to be 
recorded in writing, grant one time extension for making decision of a partition case for a 
period not exceeding three months subject to such other conditions, as he deems fit so as 
to ensure expeditious disposal of the case. 

 (4) If the Revenue Officer fails to decide a partition case within the original or 
extended period, as the case may be or contravenes any of the condition imposed by 
District Collector, he shall be liable for such action including imposition of penalty, as 
may be prescribed under relevant service rules applicable to such officer after following 
due procedure.”.  

 

 
 

 BIMLESH TANWAR, 
 Administrative Secretary to Government Haryana, 
 Law and Legislative Department. 
 
 
 

9232—L.R.—H.G.P., Pkl. 
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